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Monday, March 28, 1960/Chaitra 8,
1882 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. DePUTY-SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS
American Maize Seed for Punjab

*1120. Shri Ram Krishan Gupta:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the total quantity of American
maize given o Punjab Government
for seed purposes during the years
1856 to 1959;

(b) the rate and conditions for dis-
tribution among cultivators;

(¢) whether it is a fact that most of
these conditions were not fulfilled; and

(d) if so, the action taken in this
Tegard? . -

The Deputy Minister of Agriculture
{Shri M. V. Erishnappa): (a) and (b)
A statement is placed on the Table of
the Sabha,

STATEMENT

(a) The following quantities of
American Maize received under T.C.M.
Programme were given to Punjab
Government for seed purposes:—

Scptember,1956 Double cross
sced & Founda- } 35,560 Ibs,

tion seed.
June,1957 Double cross seed 39,080 [bs,
July,r957 . Do. 33,688 Ibs.
Foundation seed 7,117 Ibs.
July, 1958 Do. 846 lbs,
Total . 1,19,506 Ibs,

447 (Ai) LS—1

{b) Double cross seed received dur-
ing September, 1856, and June, 1957
was supplied to the Extension Staff
according to their indents under the
expert advice of American Technicians
free of cost, for laying demonstrations
on the fields of cultivators to make
these hybrids popular amopg the
farmers in the Punjab.

The foundation seed was used for
ment Farms was sold @ -|10l- per
Ib. Since there was further demand
for hybrid seed from Extension Staff
for sale, the double-cross seed re-
ceived in July, 1857, was made avail-
able to the cultivators at the same
rate at which locally produced seed
was sold. But later on it was observ-
ed that this seed had lost its germin-
ation in transhipment from U.5.A. and
therefore it was withdrawn from sale.

The foundation seed was used for
production of double cross secd at
Government Farms.

(¢) No, Sir.
(d) Does not arise.

Shri Ram Krishan Gupta: From
the statement I find that the seed was
to be supplied free of cost for laying
demonstrations. May I know  the
number of cultivators to whom this
seed was supplied?

Shri M. V. Krishnappa: Thousands
of them have been supplied with the
seed. If the hon. Member wants the
details, | am prepared to supply him
later on.

Shri Ram Krishan Gupta: From the
statement [ also find that the seed
was again sold et the same rate at
which locally produced sced was sold.
May I know whether it is a fuct that
most of the seed which was purchased



8289 Oral Answers

from local customers was purchased
at a rate of Rs. 40 per maund by the
Punjab Government and was sold to
cultivators at a rate of Rs. 60 per
maund, that is at a profit of Rs 20
per maund?

Shri M. V. Krishnappa: It was sold
to the cultivators at only ten annas
per lb.

Shri Rajendra Singh: In the state-
ment it is said, “later on it was obser-
ved that this sced had lost its ger-
mination in transhipment from USA.,
and therefore it was withdrawn from
sale”, 1 would like to know how
much of the seed was given to  the
farmers which had lost its  quality
of germination and, at the same time,
when it was discovered that  the
power of germination had been lost,
was the price which had been taken
from the farmers returned to them.
Secondly, | want to know.....

Mr, Speaker: No, no, only one. Has
the hon. Minister followed the ques-
tion?

Shri M. V. Krishnappa: 1 could not
follow it and would request the hon.
Member to repeat the question.

Mr. Speaker: The hon. Member
will kindly repeat his first question.

Shri Rajendra Singh: The question
is this., It is seen from the statement
that the seeds which came from U.S.A.
lost their vitality of germination. I
want to know with reference to those
seeds which were supplied to  the
farmers and which had lost the power
of germination, whether the price
taken from the farmers was restored
to them or not.

Shri M. V. Krishnappa: The first
seed we got from USA. and then
the local producers themselves pro-
duced them. In 1857-58 it was pro-
duced by five people in Punjab, and
in 1858-59 in was produced in the
farms of three people. And that seed
was purchased and sold to the far-
mers.

Mr. Speaker: All that he wants to
hnow is. when seeds of a particu'ar
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variety which could not germinate had
been sold to the farmers—‘sold"
means that the price was recovered—
after it was discovered that they could
not germinate or be useful, was the
price that was taken from the farmers
returned to them.

Shri M. V. Krishnappa: In this case
it never happened like that. 1If it has
happened in particular cases and
they are brought to our notice, cer-
tainly we shall look into them.

Shri Rajendra Singh: It is there in
the statement.

Mr. Speaker: One word. Hon.
Members, during the Question Hour,
will kindly be in the seats allotted
to them. Except some of them, I
recognise hon. Members as spon as
they rise in their scats and I know
who  that particular Member is.
Therefore, except in exceptional cascs,
when they will intimate to me and 1
will allow them to sit in the front
bench, if they are not able to do so—
they will kindly be in the seats aJlot-
ted to them.

Shri 8. M. Banerjee: May I know
whether the attention of the hon. Min-
ister has been drawn to the news item
in a Punjab Urdu paper that a huge
quantity of seeds was allotted to only
one gentleman, General Mohan Singh,
that he sold it at the rate of Rs. 40
to the Punjab Government, and that
it was actually sold to the cultivator
at the rate of Rs. 607 Is it a fact that
the seeds were allotted to one gentle-
man, General Mohan Singh, and that
it was sold at Rs. 60 to the cultivator?

Shri M. V. Krishnappa: That mat-
ter was not brought to our notice. It
is the Punjab Government which is
mainly responsible. But whenever
there is such a case, since there is a
great demand for this hybrid maize
for seed purposes, naturally something
might have happened in that way.
If the hon. Member brings it to our
notice, we will write to the Punjab
Government to take action.

Shri Tyagl: May I know as to what
generally was the result of the seed?
Did it take well to the soil and, if
20, did Government take pretty good
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care to see that the seed produced in
India was controlled and kept pure
from any adulterstion of any other
seed?

Shri M. V. Krishusppa: The secd
has given, in a majority of cases, ex-
ceedingly very gooa results. And in
such cases every cw: has been taken
to see that the seea will not deterior-
ate in our soil.

Shri M. R. Krishna: May I know
whether the Unitea States of America
have specified any particular areas for
distribution of the weeds got from
that country, or whather option was
given to the Government of India?

Shri M. V. Krishoappa: It is both,
that is, there are some experts work-
ing from US.A, and in collaboration
with our experts we salest some places
For example, Hyderabad is also one,
Punjab is another, and the Tarai farm
in UP. is another place.

Shri Braj Raj Singh: The statement
says: "Bul later on I wus observed
that this seed had lost its germin-
ation." When did it come to the notice
of the Government thuat it had lost
its power of germination and how
much of the seed whicu had lost its
power of germination was distributed
to the peasants?

Shri M. V. Krishnappe ‘. 4e seed in
the beginning will be all right. But
after some time it loses its germin-
ation and it has to be reproduced here
and replaced. And whenever it s
brought to our notice it will be re-
placed.

Shri Tangamani: May know how
much of the 1,189,000 Ibs, t» seeds were
distributed tq the peasants, and what
was the agency, particviarly after
18577 There is a referrmce to  the
agency in 1958-57. What was the
agency after 19577

Shri M. V, Krishnappu. It i= done
through the agency of the Punjab
Government.

Shri Braj Raj Skagh' ir, there is a
contradiction betweey the answer
given by the Ministar and what is
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contained in the statement. The state-
meng says that the seed had lost its
germination in transhipment  fromn
U.S.A—so that, it had alrcady lost
its power of germination when it was
being transhipped from U.S.A Sa
I want to know how much of the
seed which had lost its power of ger-
mination was distributed to the peas-
ants.

Shri M, V., Krishnappa: 1f there is
any contradiction, I will be the first
man to correct it afterwards. But
this much is certain: it might be that
out of 10 lbs. of the seed that we
give to a particular cultivator, a por-
tion of it will not germinate and 70
per cent. will germinate. When 1 am
asked how much of it was......

Mr. Bpeaker: He only refers to the
statement where it is stated thal in
the transhipment it had lost ils power
of vitality.

Shri M. V. Krishnappa: Not all the
seed, only & portion.

Mr. Speaker: That is how it ha: to
be understood.

Shrl Sugandhl: May I know whe-
ther the sced was first tested before
issue for sowing?

Shri M, V. Krishnappa: Yes, they
are generally tested. But every in-
dividual sced cannot be tested.

8hri Sugandhi: And later on they
did not germinate?

Shri M. V. Krishnappa: Out of every
consignment that we get a sample is
taken. Sometimes, even every bag
is tested. But they cannot test every
seed. Once it is tested we cannot
distribute it again

Shri Ram Krishan Gupta: The hon.
Minister has just now stated that
American maize seed was supplied to
the cultivators. May I knoew  the
maximum quantity of seed supplied
to one cultivator?

Shri M. V. Krishnappa: | do not
have the detai's with me. | have to
get them from the Punjab Govern-
ment.
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Shri Hem Barua: May I know whe-
ther a detailed report about NEFA
has been compiled and, if so, whe-
ther this team has visited the head-
quarters station of NEFA in Shillong
or areas of NEFA?

Shri M. V. Krishnappa: NEFA has
also been included in the terms of
reference. They have given a de-
tailed report about the sleps to be
taken in NEFA to make it self-suffi-
cient in food.

Shri Basumatari: The hon. Minis-
ter has stated that the team  have
visited some areas in NEFA, May I
know the areas and Districts which
have been visited, as there are %o
many districts there?
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“Shri M. V. Krishnappa: 1 do not
have the details with me, but 1 know
that they have visited the NEFA area.
If the hon. Member is interested, I am
prepared to give the details.

st we aia : fage AT amEE
AT ST A wrIaree faar a1 v oow
waer & wr owgr @@ S
qifearie & FRa<i FT AT, A AT
Fazeqd, N qifawe ®w W
wyEr feqr WG 1 & S0 =TEAT
g5 az Wt %4 fzar amdm

Y Wlo Fo wowar : WY IAH
v fong gram Frzad a7 wEr T
1wt o W owA oaEr g
FHFT AT g TIEET AN
IqF A7 AT frgg & T H
kI Al

Shri D, C. Sharma: From the state-
ment I find that only one report re-
Jating to Ratnagiri has been placed
in the Parliament Library. May I
know how many other reports are
ready when will they be placed in
the Library? Moreover, when will
the work be completed, covering the
whole of this country?

Shri M. V. Krishnappa: The com-
mittee has completed the work assign-
ed to it. Two reports have alread:y
been placed on the Table of the
House. There are a few more re-
ports, which are being finalised. As
soon as they are ready, they will also
be placed on the Table of the House.

Bird and Co.

+
{ Shri Vidya Charan Shukla:
*1122, / Shri Arjun Singh
E Bhadauria:

Will the Minister of Rallways be
pleased to refer to the reply given 1
Starred Questinn No. 301 on the 25th
November, 1958 and state:

(a) whether the complaint received
against Bird and Company,
Handling Contractors at
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about their violation of the award of
the First Industrial Tribunal of
West Bengal has since been examined;
and

(b) if so, with what resull?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
The validity of the contention of M/s.
Bird & Co. (P) Ltd, that the award
of the First Industrial Tribunal of
West Bengal was not directly appli-
cable to them: as they were not a
party, has beon confirmed by legal
opinion that has been obtained. Whe-
ther they haa a liability in this con-
nection, indirectly, arising from the
terms ard conditions on which they
undertook the wark and whay further
action, if any, should be taken, are
under examination.

Shri Vidya Charan Shukla: Which
was the legal opinion that was taken?
May I know whether the Labour Min-
istry was alse consulted in this re-
gard?

Shri Shahnawar Khan: Yes, Sir.
Labour Minist1y and the Ministry of
Law, both of them were consulted.

Shri Rajendr.. Singh: If it is a fact
that M/s. Bird & Co. are not imple-
menting the award of the First Tri-
bunal, is it nol within your rights to
terminate that cuntract and give it to
somebody who would be willing 1o
abide by those tewms laid down by the
First Tribunal?

Shri SBhahnawwz Khan: That con-
tract ended a loug time ago. It was a
purely temporay arrang t with
M/s. Bird & Ca for a few months, It
came to an end on the 1st August,
1959.

Shri Tangamani: Is it not a fact
that M/s. Bird & Co, under this con-
tract were paying their labourers only
Rs. 1'65 per duy whereas for similar
work the First Tribunal had recom-
mended a muvh higher rate of daily
wage?

Shri Shahnawar Khan: That was
the point of dispute. We referred the
matter to the Ministry of Labour and
the Ministry of Law and they
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held that since Mi|s. Bird & Co.
were not a party to the first dispute
in which the award was given, this
could not be forced on them.

Shri Aurobindo Ghosal: May 1
know whether the nature of this work
is permanent and, if so, whether thc
railways have got any proposal to
take up this work departmentally?

Shri Bhahnawas Khan: For the time
being we have no such intention.

Shri Vidya Charan Shukia: May I
know the circumstances under which
M/s. Bird & Co, were given this tem-
porary assignment of handling par-
cels at Howrah goods shed?

Shri Shahnawaz Khan: There were
rather extraordinary circumstances.
The contract of the previous con-
tractor, Shri 5. C. Kundu, expired on
30th April, 1958. We asked him to
continue the work for a few months
more, but he refused Then we had
to ask M/s. Bird & Co, who were
given the goods handling contract
from the lst of May, whether they
could take over this work for a few
months until the tenders were finalis-
ed. They agreed to that purely on a
temporary basis.

Shri Nagi Reddy: Since the Govern-
ment knew that the contract was go-
ing to expire on a particular date, why
did they not take into consideration
that date and try to fix up a contract
before the expiry of the then existing
contract so that this anomaly could
not have arisen?

Shri Shahnawas Khan: We took
getion well in time. The contract was
to expire on 30th April. We called for
tenders in February. Five tenders
were received. We found that those
tenders were not satisfactory, because
the prices quoted were very high.
So, we wanted to call for tenders
again which we did, and that led to
this delay of a few months.

Shri S. M, Banerjee: 1 want to know
whether ut the tie of entering into
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contracts Government give any idea to
the contractors about the payment to
be made to the workers and, if so,
whether it was made clear in this
particular case?

Shri Shahnawaz Khan: The only
clause in the agreement on this sub-
ject is that the contractor should pay
a fair wage, as decided by the Slate
Government. In case there is any
dispute about fair wage, it is up to the
representatives of labour and labour
themselves to take it up with the
Labour Department of the State
concerned. Railways always co-
operate with them.

Shri Vidya Charan Shukla: May 1
know whether before appointing M/s.
Bird & Co. as a temporary coniractor
for this work other contractors or
companies were consulted and, if so,
whose rates were found to be the
lowest and most favourable?

Shri Shahnawaz Khan: In the first
inst . the arrang t was only
for one month. Since M/s. Bird &
Co, have already been given & con-
tract for goods handling work, we
thought it would be beiter if this was
also given to the same contractor.

Shri Vidya Charan Shukla: May I
know by how many months was it
extended after the expiry of the ori-
ginal one month?

Shri Shahnawaz Khan: Just by two
months.

Mr. Speaker: Next question.

Shri S. M. Banerjee: I request that
Starred Question No. 1128 may also
be taken up along with 1123 as it also
relates to the same subject.

Mr, Speaker; Is the hon. Minister
willing to answer both?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan):
Yes, they can be answered together.

Mr, Speaker: Very well.
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Special Police Establishment in
P &T.

Shri 8, C. S-a*-mnu:
*1123. { Shri Subodh Hansda:
Shri R. C. Majhi:
will t.he Minister of Transport and
tions be pl d to refer
to the reply given to Starred Ques-
tion No. 502 on the 17th August, 1959
and state:

(a) whether the Special Police
Establishment under the control ot
Director General, Posts and Tele-
graphs, has been appointed;

(b) if so, what are their findings on
the problem of copper wire thefts;
and

(c) what suggestions have been ac-
cepted as remedial measures?

The Minister of Transport and Com-
munications (Dr. P. Subbaranyan):
(a) An officer of the rank of DIG.
was placed on special duty for 3
months.

(b) and (c), The report attributes
these thefts to anti-social elements
operating in the area and has made
recommendations for preventive and
punitive action in collaboration with
the State Governments concerned.
The report is under consideration by
the Deputy Director-General of Posts
and Telegraphs.

Theft of Telegraph Wire

*1129. Shri S. M. Banerjee: Will the
Minister of T t and C
cations be pleased to state:

(a) whether it is a fact that one
and a half maunds of telegraph wire
was recovered from a gang in
Farukhabad District, Uttar Pradesh,
recently;

(b) if so, whether the matter was
reported by the Telegraph authorities
to the police; and

() the further steps taken?

‘l'he Minister of Transport and Com-

th (Dr. P, Subb ): (a)

Yes.
(b) Yes,
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(c) Two members of a gang, Tre-
ported to be responsible for the theft,
have been arrested, and one more has
surrendered  himself to the Police.
The Police authorities are investigat-
ing the case.

Shri Subodh Hansda: The hon. Min-
ister just now said that one officer
has been appointed to study the causes
for three months only. May I know
whether this officer will investigate
the cases of theft that have been com-
mitted during the year 1959-607

Dr. P. Subbarayan: We thought that
three months will be a sufficient
period to find out the causes of this
theft. Fesides, we are also taking
action to prevent these thefts by
underground cabling and also by us-
ing copper weld wirc instead of
copper wire. Copper wire is the
reason for the theft.

Shri §. M. Banerjee: With refercnce
to the reply to Question No. 1129
given by the hon. Minister I want to
know whether a report was lodged
with the Police and, if so, whether any
person has been apprehended so far.

Dr. P. Subbarayan: Two persons
were arrested originally. Another
one has surrendered. The other one
is still not found.

Shri S. M. Banerjee: May I know
whether the man who has surrendered
himself was interrogated and whether
he has given out any clue as to how
this theft is going on?

Dr. P. Subbarayan: I have not got
the facts of this case. 1 only know
that he has surrendercd himself.

Shri Sinhasan Singh: As the tele-
graph lines go alongside the railway
line—they go together—may I know
whether it is the responsibility of the
Railways to protect these lines?

Dr. P. Subbarayan: No, 8ir. Some
of these lines do not go along the
railway lines. Therefore the Posts
and Telegraphs Department is  res-
ponsible for keeping them in proper
order,
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Bhri C. E. Pattabhl Raman: In view
of this being a crime against society,
is any deterrent punishment or any
amendment of the law being thought
of s far as the theft of copper wire
is concerned?

Dr. P, Subbarayan: The hon. Mem-
ber is as much a lawyer as myself. 1
am sure he will understand that no
such action is necessary at the present
time.

Shri Kallkka Singh: May I  know
whether the jurisdiction of the Special
Police Establishment under the con-
trol of the Director-General, Posts
and Telegraphs, and that under the
control of the Ministry of Home
Affairs with regard to investigation
and prosecution will be concurrent?
If so, will not difficultivs arise?

Dr. P. Subbarayan: No, Sir. They
will certainly be concurrent, The
Home Ministry will be kept informed
of whatever action we take on this.
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Dr, P. Subbarayan: I am afraid, 1
am wholly ignorant of what the hon.
Member has said.

Mr. Speaker: He must have another
assistant,

Dr. P. Subbarayan: There does not
seem to be anybody to assist me. If
you come to my assistance 1 will be
obliged.

Shri Tyagl: In finding out the theft?

Mr. Speaker: I must have a trans-
lator here. Any of the hon. Ministers
will translate.

The Deputy Minkster of Civil
Aviation (Shri Mohiuddin): Will the
hon. Member kindly repeat the gques-
tion?

Seth Achal Singh: We have been in-
formed that theft of wire worth
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thousands of rupees is going on. What
kind of arrangement is being made
to detect these thefts by adopting
suitable methods so that the stolen
wire may not be used again?

Dr. P. Subbarayan: That is the re-
ason why we have got the DIG Police
to assist us. The theft now is large
specially in the Bengal and  Bihar
areas and in some parts of Uttar
Pradesh. We are trying to keep track
of the people who are responsible for
this theft.

Shri M. R. Krishna: May I know
whether the Department has found
out that the regular purchasers of
this wire are the suppliers of the De-
partment?

Dr. P, Subbarayan: A= far as | am
aware they are not the suppliers of
the Department. There have been
people who have been detected and
who certainly are in possession of
stolen goods.

Shri M. R. Krishna: I am asking
about the purchasers, whether they
are the suppliers.

Dr, P, Subbarayan: The purchasers,
as far as I am aware, are not the
departmental suppliers.

West Bengal River Sclence Inmstitute,
Haringhata

*1126. Shri Aurobindo Ghosal: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether any grant has been
made by the Central Government fo
the West Bengal River Science In-
stitute of Haringhata, West Bengal:
and

(b) if so, the amount given so far?

The Depuly Minister of IDrrigation
and Power (Shri Hathi): (a) Yes, Sir.
(b) Rs. 5,804,233

Shri Aurobinde Ghosal: Hag the
Government any proposal to raise
the standard of the Institute?

Shri Hathl: The West Bengal Gov-
ernment is trying to see that various
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problems are being handled by this
Institute,

Shri Aurcbindo Ghosal: May I
know if any arrangement for train-
ing has been made there?

Bhrli Hathi: No. This is only a re-
search institute.

Shri Hem Barua: May I know
whether the West Bengal Govern-

ment has itted a sch of

Oral Answers B304
Reserved Vacancies for S5.C. and B.T.
on Railways

+
[Shri Subodh Hamsda:

*1132. 4 Shri R. C. Majhi:
Shri S. C. Samanta:

Will the Minister of
pleased to state:

Rallways be

(a) whether Government are aware
of the fact that a large number of

work to be undertaken in this Insti-
tute? If so what is it?

Shri Hathi: Yes Sir. The Institute
has various problems which they
want to handle, These problems relate
to designs of channels, engineering
properties of sofl, sedimentation
studies in slreams and reservoirs,
sub-soil flow, development of econo-
mic alternatives to stone for river
protection works and instrumentation
elc.

Shri Hem Barua: How is the re-
search undertaken in this Institute
co-ordinated with the work generally
undertaken by the River Commis-
sion?

Shri Hathi: The procedure adopted
for such work is like this, There are
about 12 such research institutes.
Various problems that arise in the
country are allotted to these insti-
tutes according to the nature of the
problem, the technical staff and other
facilities that they have. These are
the problem which have been given
to thiz station.
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‘This is not a training centre. This
is a research institute.

non-Scheduled Tribe and non-Sche-
duled Caste candidates have been ap-
pointed for the last few years in the
reserved  vacancies for Scheduled
Castes and Scheduled Tribes in  wva-
rious Railway Workshops in South
Eastern and Eastern Railways;

(b) it su, what steps Government
are taking to stop such mal-entry
into Railway services; and

(c) how many cases have been de-
tecled up till now and what sort of
punishunent has  been awarded to
them?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No
such case has occurred on the South
Easiern HRailway, However 14 cases
have so far been detected on the
Eastern Railway.

(b) Under the extant orders the
candidutes belonging  to Scheduled
Castes|Tribes are appointed provi-
sionally on the basis of whatever
prima facie evidence they are able to
produce at the time of recruitment
and their cleims are then  verified
through the District Magistrates of
the places where they or their fami-
lies ordinarily reside.

(c) 14 cases have so far been
detected oul of which services of 12
men have already been terminated
and 2 cases are now under examina-
tion,

Shri Subedh Hansda: The hon:
Minister has just now stated that 14
cases have been detected from the
Eastern Rallway. May I know whe-
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ther Government have investigated
as to who is responsible for the in-
take of those employees?

Shrl Shabmawaz Khan: There is the
normal agency for recruitment of
Scheduled Castes and (Scheduled
Tribes. That agency is well-known
to the hon, Member. If some candi-
.dates come and produm {alse ev‘l—
dence and when they are discov
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Shri S. M. Banerjee: The Rehabili-
tation Ministry is retrenching some
people and some of them belong to
the Scheduled Castes and Scheduled
Tribes. May 1 know whether the
Railway Ministry would like to ab-
sorb those people belonging to the
Scheduled Castes and Scheduled

later on, we do terminate their ser-
vices immediately. But we did relax
to a certmin extent our arrangements
for checking up in order to avoid
any hardship that might occur to the
Scheduled Castes and  Scheduled
Tribes candidates. If any cases of
misdeclaration occur we deal with
them immediately.

Shri Subodh Hansda: May I know
whether Gowmmem would appoint
a screeni ittee to the
appolntments ot the Scheduled Castes
who have been appointed during the

last ten years?

Shrl Shahnawaz EKhan: No, Sir,
Government do not propose to do
this.

Shri Basumatari: May 1 know whe-
ther such cases occurred on the North-
East Frontier Railway in Assam?

Shri Shahnawaz EKhan: No, Sir. Out
of the 700 candidates recruited on
the BEastern Railway, 14 people made
false declarations, It is rather a
temptation to young men who are
out of employment to declare them-
selves ns Scheduled Caste and hope
to get through. This is not only con-
fined to the railway candidates, it
happens in other places also.

ot gade Taxr @ Ffafazes
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Tribes inst some ies?

Shri SBhahnawax Khan: It depends
on the merits of each case,
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Mr. Speaker: In case Schedujed
Caste and Scheduled Tribe candidates
do not come in sufficient numbers
what is the difficulty in absorbing
others?” This is an old guestion. The
hon. Minister may answer if he wants,

Shri Shahnawar Khan: The posi-
tion is very well known to this
House, it has been discussed on seve-
ral ions, The vacancies are Te-
served, and if the vacancies cannot
be filled up during one year, they
are carried forward to the next year.

Shrl Bibhuti Mishra: Wha! happens
to the concerned work?

Shri M. R Krishna: Nothing hap-
pens.

Shri B. K QGalkwad: May I know
the number of persons who mad~
these false declarations and rob en.
trance into Government service, and
the caste to which they belong?

Mr. Speaker: Four'een, he said.
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Shri B. K, Gatkwad: To what caste
do they belong?

Mr, Speaker: Has he got the in-
tormation?

Shrl Shahnawax Khan: I have not
got the gotra and all that,

Shri B. K Galkwad: Do they be-
long to the higher castes or middle
castes? To what castes do they be-
long?

Mr. Speaker: The hon. Member
does not recognise any higher caste.
Why does he want?

Shri Bibhotl Mishra: In case of
non-availability of Scheduled Castes
and Scheduled Tribes candidates,
do Government think it proper to
fill the vacancies by other people?

Shri Shahnawazx Khan: Generally
we have found no difficulty in non-
technical categories. There has been
some shortfall in the technical cate-
gorics. We fill up those wvacancies
by non-Scheduled Castes until such
time as Scheduled Caste candidates
are available or they can be trained.

Shri M. R. Krishna: Just now the
hon. Deputy Minister said that the
railways find difficulty in getting
Scheduled Caste candidatés in num-
ber to flll up the technical vacancies.
‘What attempts are made by the Rail-
way Ministry to recruit these people
and then give training to them while
they are in service to fill up the
vacancies?

Shri Shahnawax Khan: I have just
said that we have already taken
some steps and so have the Stiate
Governments. They have got their
own polytechnics ete., where they can
give them technical training.

Shri Subodh Hansda: The Minister
said that 700 people had been ap-
pointed. Mav 1 know whether all
thesc people have been screened; if
80, what is the screening agency?

For rec-

Shri Shahnawazx Khan:
«cuting Scheduled Caste
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we accept certificates from  the
schools and colleges the matriculation
certificates. 1f the cectificate says
the person belongs to the Scheduled
Castes, we accept him as such. We
also accept certificates from MLAs,
MPs, Gazetted Officers and SDOs.
This is how we recruit these people.

Shri Hem Barua: May | submit,
the school-leaving certificate or the
universily certificate does not bear
any caste and therefore when the
hon. Minister says that it is done on
the basis of this certificate, I think
it is not a very correct statement to
make?

National Highway No. 7

*1134. Shri Raghunath Singh: Will
the Minister ol Tramsport and Oom-
munications be pleased to state:

(a) how many miles of National
Highway No, 7 from WVaranasi to
Cape Comorin are still not black top-
ped and motorable; and

(b) the steps being taken to ex-
pedite the matter?

The Minister of Transport and
Communications (DPr. P. Suabbara-
yan): (a) Out of a total of 1303
miles, only 185 miles are not yet
black topped. All these miles are
however motorable, but a few bridges
have yet to be completed.

(b) A statement
Table of the House.

is laid on the

STATEMENT

1 Madhya Pradesh (60 miles)
The entire road is blacktopped ex-
cept for about 80 miles between
Rewa and  Jubalpore which  have
Water Bound Macadam surface. The
road is motorable. It is proposed to
blacktop the Water Bound Macadam
surface during the Third Five Year
Plan,
2. Bombay (85 miles)

The portion from Hinganghat to
Bombay-Andhra Pradesh border is a
newly constructed Water Bound
Macad road and requires a few
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cross drainage works and three
bridges. These works are in differ-
ent stages of progress.

3. Andhra Prudesh .. (70 miles)

The portion between Mahboobnagar
and Rangapur (about 40 miles) has
Water Bound Macadam surface. There
are several unbridged minor crossings,
cslimates for which are under exami-
nation,

Between Rangapur and Kurnool a
new link (length 29 miles) and 2
major bridges mcross Krishna and
Tungabhadra are wunder construction.
An eslimate amounting to Rs. 4,90,300
for a bridge over Hindri has recently
been sanctioned.

Shri Raghunath Singh: May I
know if in this Nauuonal Highway
No, 7 which runs from my constitu-
ency of Varanasi t» Cape Comorin
there are 255 miles of road which
are not s1ill blacktopped? May 1 know
how long it will take to blacktop it?

Dr. P. Bubbarayan: 1 hope in the
course of two years it will all be
blacktopped. ;

Shri Raghunath Singh It appears
from the statement that iwo bridges
on the '[‘up'gabhadrn and Krishng
rivers are under cofist lctmn How
long will they take?

Dr, P. Subbarfyan: Iy 1s impossible
to say how muth time 1t will take,
but I am sure it will be finished as
expeditiously as is hum.anly possible.

Shri Meda: May I hnow whether
it is a fact that certsn portions of
just eleven or 14 miles have been
left untouched, with the result that,
in spite of the rest o1 the road being
good, the National Highway becomes
unmotorable?

Dr. P. Subbarayan.
this question examined.

Shri Tangamani: O this important
National Highway, may I know whe-
ther any diversior, is planned in
madras State in Madura District and
it there is delay, what is the reason?

I will have

MARCH 28, 1960

Orgl Answers | 8310

Dr. P. Subbarayan: Diversions are
made whenever we find the road
goes through a very populous part
of the city and of course, all sug-
gestions made by the State Govern-
ments are given earnest considera-
tion.

Shri Tangamani: I would like to
know whether a diversion has been
suggested by the Madras Govern-
ment near Madura city, and the time
by which that diversion work will
be completed.

Dr. P. Subbarayan: I know the
Madras Government have suggested
this, and we are trying to see how
quickly we can havc this diversion
sccomplished,

Shri C. R. Pattabhi Raman: There
ure a number of bridges and culverts
which are pending execution on this
National Highway and are being de-
layed. Are the Ministry giving in-
structions regarding the expedifion
of these?

Dr. P, Subbarayan: There are 20,000
miles of roads under us as National
Highways, and we have got to esta-
blish priorities, Very likely the bridge
the hon. Member is thinking of is
not in our priorities.

Dust-storm in Delhi

*1137. Shri D. C. Sharma: Will the
Minister of T port and C i
cations be pleased to state:

(a) whether it is a fact that a 98
miles per hour dust-storm hit the
capital on the Tth March 1860 and
paralysed the transport and com-
munications; and

{b) if so, the estimated loss?

The Deputy Minister of Civit
Aviation (Shri Mohinddin): (n‘] Yes,
but the transport and ions
were cnly partially affected,

(b) Rs. 6000 on account of the
break-down of the telegraph lines on
the Delhi-Ambala and Delhi-Bareilly
routezs and some damage to civil air-
craft and buildings at the Safdarjung
airport. ;
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Shri D. C. Sharma: What was the
kind of damage to the civil airport
at Safdarjung?

Shri Mohiuddin: One of the air-
crafts moved away from its moorings
and slight damage was caused on ac-
count of some hindrance.

Shri Feroze Gandhi: There is no
dust storm here, but the papers are
all blowing up.

Shri D, C. Sharma: May I know
if the dust storm was of such in-
tensity that even our airport could
not provide sufficient protection
against it?

Shri Mohiuddin: It was of sufficient
intensity, and aeroplanes were divert-
ed. As a matter of fact, the Meteo-
rological Department had forecast the
impending dust storm in the morn-
ing, that is to say at about 10 'o
‘Clock again at 2 'o Clock and again
at 3 'o Clock, and the aeroplanes were
diverted.

Mr. Speaker: What can be done
if there is a dust storm? 1 proceed
1o the npext gquestion.

If he wants to put one more gues-
tion, I have no objection. ’

Shri D, C. Sharma: May I know
if any precautions will be taken in
future so that our air services are
nol dislocated like this?

Shrl Mohiuddin: The only precau-
tion that we can take is to warn the
aerodromes as well as . the pilots
about the impending storm.

Shri Kallka Singh: May I know
whether the Meteorological Depart-
mentl which ig under the same Minis-
try, could not forecast this earlier
than 10 am. on that day?

Shri Mohiuddin: No, Sir. The indi-

cations about the coming of the
storm were observed only in  the
morning. It could not have been

forecast earlier,

T ——
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The Deputy Minister of Agricul-
ture (Shri M. V. Krishnappa): (a)
and (b). The profit that would ac-
crue to factories due to 50 per cent
rebate in basic excise duty on in-
creased production of sugar this year
as ccmpared with the average pro-
duction of last two years has been
made ,shareable between growers
and millowners in accordance with
the Price Linking Formula which
has been suitably amended for the
purpose.

(c) A copy of the Order was laid
on the Table of the Sabha on 18th
March 1860.

Shri S M. Banerjee: In reply to
a previous question in this House, the
hon. Depuly Minister, Shri A M.
Thomas had stated that some of the
sugar factories were paying a higher
rate, that is, higher than Rs. 1-10-0
1 want to know which are those
sugar factories. Are they in UP or
in Bihar?

Shrl M. V. Krishnappa: They are
in UP; as for the names nf the sugar
factories, 1 have not got them be-
forc me just now. Some of the fac-
tories in UP have paid one or two
annag more to attract more cane.
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Shri 8§ M. Banerjee: May I know
whether those mills which were pay-
ing extrs have becn permitted to do
so by G wernment, and if so, whe-
ther Gov ernmemy have any proposal
to incroase the sugarcane price in
the case of the other factories?

Sh.. M. V, Rrishnappa: No; no
permission is required to pay a high-
er price to the cultivators. If a fac-
tory finds that it geis more profit by
attracling more cane and crushing
more cane 8ud  producing more
sugar, Ly pay.ng one or two annas
extra, they aie at liberty to do so
and we woula welcome it.

Shri K. N, Puadey: In view of the
fact that the werkers also have con-
tributed muck in having this excess
production, will Government think
it proper to he the workers' share
also?

Shri M. V Hrishnappa: This for-
mula applies only to cane-growers
and the factories. If the workers also
have a shase, then there are other
ways open w them, There is a com-
mittee going into this question.

Shri Bishwanath Roy: May I know
when the growers would begin to get
this extra grice which has been pro-
posed by Government?

Shri M V. Krishnappa: They will
get a share of the excess profit earn-
ed by these factories by producing
more suga., that is, over and above
the average of two years by sharing
according t the formula called the
Price Linking Formula.

Shri Yaday Narain Jadhav: May I
know whether the sugar factories
which are paymg more price have
got a better recovery of sugar than
the other suga [actories?

Shei M. V, hrishnappa: Certainly,
if they start early in November, they
get a little lest recovery. If they
start a little latex, then the recovery
is more.
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Shri Braj Raj Singh: May I know
whether Government have estimated
how much the peasants will be get-
ting per maund of sugarcane accord-
ing to this Price Linking Formula?
Will it be Rs. 2 or Rs. 1-14-07

Shri M, V. Krishnappa: It will be
calculated after the entire sugar is
disposed of &s to how much money
the factories are able to earn, and,
then, only, it will be possible to cal-
cula‘e it. In the case of the South
Indian factories, per maund of cane,
it works out to six annas or seven
annas somelimes. In the case of the
North Indian factories, it comes down
to one anna or two annas. It de-
pends upon the percentage of re-
covery and the crushing period and
80 on.
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Shri Sinhasan Singh: May I know
what legal sanclion Government
have got to make the millowners
part with their extra profits to the
cano-growers? If they do not part
with their extra profils will Gov-
ernment bring forward some legisla-
tion to see that the share of the
money that belongs to the agricul-
turists are paid to them by the mill-
owners?

Shri M. V., Krishnappa: We have
made it compulsory. They are bound
to pay. If they do not do so, then
we have powers over them to make
them pay and we shall make them
shell down the amount, since we
have made it compulsory.

Shri K. N, Pandey: The hon. Minis-
ter has just stated that some com-
mittee has been formed to go into
the question of the sharing of pro-
fits between the factories and the
workers. May 1 know which is the
committee where the workers should
represent their cases?

Shri M. V. Krishnappa: This for-
mula is mainly meant for the cane-
growers and the millowners, that is,
this sharing formula; i it is neces-
sary that the workers also should
have a share then, there are other
ways and means of getting a share
in the profits for the workers.

# Bhri Bishwanath Roy: In view of
the past experience regarding the
payment of extra profits to the
growers may I know whether Gov-
ernment have decided to set up any
mechinery for expediting the work
in regard to the payment of the extra
price to the growers?

Shri M. V. Krishnappa: Till last
vear, it was not compulsory for the
millowners to pay according to the
formula but since last year, it has
been made compulsory by Govern-
ment, and they have to shell down
the money. Otherwise, we have
control over them in regard to re-
leases of sugar and price fixation and
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various other things, and we can
makc them pay

Shri Bishwanath Roy: May I know
whether Government are going back
on their previous announcement
which was made perhaps during the
time of the late Minister Shri Hafi
Ahmed Kidwai that the extra profit
will be shared by the growers also?

Shri M. V. Krishnappa: In most
cases in South India, and in the case
of some factories in the North also,
they did pay it; in South India many
factories voluntarily paid according
to the SISMA formula, and in North
India also, some factories did pay it
But since it was not compulsory,
many factories refused to pay. But
since last y:ar, they will be compell-

ed to pay it

Shei Tyagi: I want to know under
what law Government have given
away half of the revenues that
would come from the excise duty.

Shri M. V. Krishnappa: It is be-
cause of this wise, bold and timely
decision tha! the product™n of sugar
has gone up by 3 lakhs tons, and it
is likely to go up further. Otherwise,
another Ministry would have been
a victim of these sugar prices,

Shrl Tyagl: We had decided upon
a regular rate of excise duty. And It
is Parliament's business to decide it.
1 want to know under what authority
Government can give away the re-
venues that would come to them.

Shri M. V. Krishnappa: 1 think
Government will be the last agency
to do anything without any autho-
rity. If the hon. Member wants it

1 am prepared to place it on the
Table of the House.

Shri Tyagl: Under what authority,
and under what law?

Mr. Speaker:
wants notice.

The hon. Minister
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Quality of Medicines

*1139. Shri Harish Chandra Mathur:
Will the Minister of Health be pleas-
ed lo state:

(a) what is the present organisa-
tion for checking quality of medi-
cines munufactured in (i) public
sector and (ii) private sector; and

(b) whal improvements Govern-
ment propose in the matter of quality
checking?

The Minister of Health (Shri Kar-
markar): (a) The organisation for
chucking quality of medicines manu-
factured by both the public and pri-
vate sectors is provided in the Drugs
Act 1940 and the Rules thereunder.
State Governments have appointed
Inspec ors and Analysts for this pur-
pose.

(b) Government of India propose
to acquire powers under the Drugs
Act for the appointment of Central
Government Inspectors and Analysts
with a view to assisting State Gov-
ernments in the enforcement of the
fact.

Shri Harish Chandra Mathar: Is
the hon. Minister aware that the
present machinery and the present
system have been found ineffective,
and the C ce and Industry
Ministry are thinking of strengthen-
ing it? May I know whether there
has been any discussion between the
Ministry of Health and the Ministry
of Commerce and Industry, and if so,
what conclusions have been arrived
at?

Shri K kar: Gover are
aware that there is something to be
done to improve the present machi-
nery, and, therefore, Government
propose to acquire powers, as 1 said,
under the Drugs Act, so that they
can have an inspecting machinery of
their own.

Shri C. R, Pattabhi Raman: Is the
<heck nt the manufacturing end or
is it also at the retail shops?
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Shri Karmarkar: The
everywhere,

Shri Harish Chandra Mathur: Have
Government made any assessment of
the quality of the medicines pro-
duced and sold? Since we have as-
sessment everywhere, may I know
whether in view of the general feel-
ing about the inferiority of the medi-
cines produced and about adultera-
tion, any assessment has been made,
and if so, the conclusions arrived at?

Shri Earmarkar: I am not prepar-
ed to accept the premises of the
question which my hon. friend has
put. Government are satisfied by and
large about the good quality of the
medicines produced in the country.
As [ said, there is room for improve-
ment, and we are taking powers so
that we can assist the State Gov-
ernments in a question of such im-
portance.

Shri Raghunath Singh: May 1 know
what steps have been taken to check
the quality of Ayurvedic and Unani
medicines?

Shri Karmarkar: We are giving
serious consideration to the matter,
and when we come to conclusions I
hope that my hon. friend will sup-
port us.

Shri Harish Chandra Mathur: May
1 know whether the inspectorates
are independent of the Institutes in
the public sector or they are attach-
ed to them?

Shri Kar kar: The insg ates
are under the respective State Gov-
ernments. They are absolutely in-
dependent of the factories where the
medicines are manufactured.

Shri Tangamani: May I know
whether Government have got the °
list of pr tions and the nat of
offences  detected by the various
State inspectorates? If so, will any
directives be given by the new ins-
pectorate which is going to be set
up?

Shri Karmarkar: The new ins-
pectorate will be under our super-
vision and direct control. There is

check is
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no gquestion of any directive, It is
always under our direction.

The present inspectorates function
absolutely under the control of the
State  Governments. We have no

" power of direction over them by
means of directives issued to State
Governments. It is precisely for that
reason, as I said in my original reply,
that we propose taking powers.

Shri Tangamani: Have Govern-
ment got any report as to the sort
of offences delected by the inspecto-
rates and those which have resulted
in convictions under the Drugs Act?

Shri Karmarkar: | require notice.

Shri Daljit Bingh: May I know
what steps are being taken to check
adulteration of unani and ayurvedic
medicines?

Mr. Speaker: He has already said
that he is considering the matter.

Levy of Flood Cess in Delhl

*1140. Shri P. C, Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

() whether there is any proposal
to_impose a flood cess or betterment
levy on the beneficiaries of flood pro-
tection schemes undertaken by the
Union Territory of Delhi; and

{b) if so, the particulars thereof?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
Yes, Sir. The proposal is still under
consideration and details have yet to
be worked out.

8hri P, C. Borooah: May [ know
how many flood protection schemes
were undertaken and how many were
actually completed for the benefit of
the people of Delhi?

Shri Hathi: The number of schemes
taken up in Delhi is nearly 25. [ do
not know how many of them are com-
pleted. The total cost of these
schemes is Ra. 1.36 crores.

Shri P. C. Borooah: Is it & fact that
447 (Al) LS—2
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the progress of the flood protec-
tion schemes has nol been satisfactory?

Shri Hathi: 1 think they are pro-
gressing well.

Robbery in Moradabad-Delhi
Passenger Train

e
Shri Achar:
Shri Ajit Singh Sarbadi:
Will the Minister of Rallways be
pleased to state:

(a) whether eight passengers travel-
ling in III class in 1 Up Moradabad-
Dethi Pazi*nger were robbed on the
night of ¥th March, 1860;

*1142,

(b) the circumstances relating to
the robbery; and

(¢} whether any of the culprits
have been arrested?

The Deputy Minister of Ballways
(Shri Shahnawaz Khan): (a) and
(b). “es, Sir. An incident occurred
in tae night of 8th March, 1860, when
2 voungmen robbed at pistol point
the passengers travelling in a third
class compartment of Rosa-Morada-
bad-Delhi Passenger between Dugan-
pur and Dhamora stations on Barellly-
Moradabad section of the Northern
Railway. These 2 youngmen snatched
the belongings of the p gors, com-
prising of 2 watches, 2 attache cases,
and some cash. When the train stop-
ped near the signals of Dhamora
station, the miscreants got down and
cscaped.  Investigations are being
made by the police.

(¢) None so far.

Shri Achar: There were as many
as 8 passengers and iwo men wcere
able to rob them. May I know why
the passcngers were not able to pull
the chain and stop the train?

SBhri Shahnawa: Khan: Thix ques-
tion should be put to the passengers
and not to me.

Shri Achar; I want to know hc
il happened. Was the chain outl
order? There werc 8 passenged-
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probably more. Why were they not
able to pull the chain?

Shri Shahnawaz Khan: There were
ten persons. These two youngmen
whipped out pistols and I think those
ten passengers became nervous.
Actually one old man out of the ten
got up and grappled with the robbers.
But he was slapped and then he
became non-violent.

Shri Achar: My question was whe-
ther the chain was out of order.

Mr. Speaker: Possibly the passen-
gers had no presence of mind. Next
question.

Bhri Achar: Was the chain out of
order?

Shri Shahnawar Khan: No, 1t was
not out of order.

ot wndg  wwedt o oaw ¥
AT W § et afe e w=y

[Shri Ram Krishan Gupta:
Shri 8. M. Banerjes:
Shri A. K. Gopalan:
| Shri V. P. Nayar:
Will the Minister of Rallways be
ased to refer to the reply given to

*1143.
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Starred Question No. B11 on the llth
December, 1959 and state:

ta} whether Government have con-
sidered the offers reccived in response
to tenders invited for Cast Iron
Slecpers; and

(b) it so, the result thereof?

The Deputy Minister of Railways
(Shri Shahnawar Khan): (a) Yes.

(b) Orders for the manufacturc and
supply of about 1.77 lakh +ons have
since been placed.

Shri Ram Krishan Gupta: May I
know whether these orders have been
placed with the firm which tendered
lowest?

. Shri Shahnawaz Khan: Orders
have been placed with one of the
firms that tendered the lowest quota-
tions. Actually there were two firms
that gave the lowest quotations. There
were 656 firms that actually tendered.
We took the lowest tender and made
an offer to all the firms to supply at
the lowest tender rate.

Shri Ram Krishan Gupta: What
was the number of firms which
accepted the offer to supply at the
lowest tender rate?

Shri Shahnawaz Khan: 47,

Shri Basappa: May 1 know whe-
ther the Iron and Steel Works at
Bhadravati supplied cast iron sleepers?
It so, is the quality of the sleepers
supplied by them better than those of
others? If so, what steps are taken
to increase the orders to the Bhadm-
vati Iron and Steel Works as it is in
the public sector?

Shri Shahnawax Khan: As I said,
685 firms tendered and 47 out of them
agreed to supply at the lowest tender-
ed rate. We are placing orders keep-
ing in view their performance in the
previous years. The orders are plac-
ed in accordance with their capacity
which is checked up beforehand.

Mr. Speaker: He only wants to
know if any steps are being taken to
encourage the Bhadravati Iron and
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Stecl works which is in the public
sector,

Shri Shahnawar Khan: We placed
orders in the previous years; if their
work was satisfactory, next year we
increase the orders.

Shri Tyagl: At what rate was the
order placed last year and at what
rate is it placed this year? Is it a
fact that the firm which quoted the
lowest has not been given any order
this year?

Shri Shahnawaz Khan: That is not
quite so. The lowest tender was from
Messrs. Baijnath Iron and Steel Com-
pany Limited and Shri Hanuman
Foundries. The rates quoted by them
were Rs. 345 per ton for broad gauge
and Rs. 370 per ton for metre gauge.
For the previous year, I do not have
the figures readily available with me.
But I think the rates are lower this
year than the last year.

Shri §. M. Banerjee: In reply to
the previous question, the hon. Minis-
ter stated that Messrs. Baijnath Iron
and Steel Company Limited and Shri
Hanuman Foundries were the two
firms which quoted the lowest. The
contract was not given to Messrs.
Baijnath Iron and Steel Company
because they were new in the line
and Government wanted to know
whether they could fulfil the work.
As far as the second firm was con-
cerned, there were certmin inquiries
pending, and therefore, they could not
be given the contract. I want to know
whether the inquiry in respect of
Shri Hanuman Foundries has since
been completed and whether this firm
has also been given orders or only
Baijnath Iron and Steel Company,
who are new in the line, have been
given orders.

Shri Shahnawaz Khan: The Sri
Hanuman Foundries have been sup-
plying sleepers to us, and their work
in the past has been quite good. There
are certain disputes going on with
them regarding some previous pay-
ments etc. and some cases are in the
High Court. We are trying to come
to some sort of agrecment so that we
can allow them to continue the supply.
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Irwin Hoepital, Delhi

1148, Shri n C. Sharma:
Shri Ajit Singh Sarhadi:

Will the Minister of Health be
pleased to state:

{a) whether there is a proposal to
set up a8 Cobalt Plant to treat cancer
patients in the Irwin Hospital, Delhi;

(b) the cost of the plant; iru

(e¢) when it is likely to start
functioning?

The Minister of Health (Shri
Karmarkar): (a) A proposal to set
up a Cobalt Plant to treat cancer
patients in the Irwin Hospital, Delhi
was received.

(b) Rs, 2,50,000 approximately.

(c) The requirements of the Irwin
Hospital will be kept in view while
forwarding the request for Cobalt
Units to the Colombo Plan authori-
ties for the Capital Aid Programme
for 1060-61. It would be possible to
put the plant under commission within
six months of its arrival at the Irwin
Hospital.

12 hrs.

Shri D. C. Sharma: May [ know
by what time the plant will arrive
and by what time it will start func-
tioning?

Bhri Karmarkar: As 1 said, the
decision has yet to be taken whether
the Cobalt plant could be supplied
during the year 1960-61. After that
decision comes the question which
the hon. Member asks.

Shri D. C, Sharma: May I know
whether there are some similar plants
in the other hospitals of Delhi for the
treatment of cancer cases?

Shri Earmarkar: Not yet; but we
are trying to requisition a plant for
the Sardarjang Hospital

Shri D. C, Sharma: May I know
what efforts the Ministry has mad-
during the years of the Second !‘I:



8325 Oral Answers

Year Plan to step up the facilities for
the treatment of cancer cases in
Delhi?

Shri Karmarkar: As [ said, in addi-
tion to what is being done in the
Irwin Hospital, we are setting up a
new Cancer Wing in the Safdarjang
hospital.

Delay in Recruitment om Railways

*1146. Shri Ram Krishan Gupta:
Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 802 on the 1lth
December, 1959 and state:

(a) whether Government have
examined the causes of delay in the
recruitment on Railways;

(b) if so, the nature thereof; and

(¢} the steps
them?

taken to eliminate

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes,

(b) There have been some cases
where delays took place either in the
holding of examinations or in the
uppointment of selected candidates.
Delays in the holding of examination
have generally been occasioned by (i)
the Commissions having had to stag-
ger their programme because of heavy
recruitment during certain periods
(ii) the need to issue more than one
Employment Notice in the case of
certain categories owing to the res-
ponse being poor and (iii) the need
to  consolidate piece-meal indents
received from Railways. Delays in
the appointment of selected candi-
dates have generally been occasioned
by (i) non-materialisation of several
anticipated vacancies owing to traffic
not having developed to the extent
expected and (ii) over-assessment of
staff requiremcnts.

{¢) Railways have been instructed
. to assess staf! requirements with meti-
culous care and to place consolidated
indents on the Commissions in respect
of half-yearly instead of yearly
Wequirements. This procedure is
agpected to ensure a smooth flow of

cruits while eliminating the possi-
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bility of unrealistic indents being
laced on Commi At the same
time a time schedule has been laid
down for the guidance of the Railway
Service Commissions so as to ensure
that the empanelment of selected
candidates is finalised within 6 months
or so from the time of receipt of an
indent.

Shri Ram Krishan Gupta: In reply
to a previous question it was said that
one of the causes for the delay was
the present procedure, May I know
the nature of the steps taken or pro-
posed to be taken to simplify the
procedure?

Shri Shahnawaz Khan: I have just
now stated that_instead of giving
indents on a yearly basis, we are
calling for the requirements of the
railways for six months. That, we
hope, will expedite matters.

Mr. Speaker: The Question Hour is
over.

WRITTEN ANSWERS TO
QUESTIONS

World Agriculture Fair

*1124. Shri  Vajpayee: Will
Minister of C ity Devel

Dev

and Co-operation be pieased to state:

(a) whether State Governments
have been directed to arrange recep-
tions for the farmers returning to
their villages after visiting the World
Agriculture Fair in New Delhi;

(b) it so, the idea behind arrang-
ing such receptions; and

(¢) whether State Governments
will be given some financial assistance
in this regard?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 5, Murthy): (a) Yes, Sir,

(b) The idea in arranging such
receptions is to stimulate a new feel-
ing of importance of farmers and
their occupation and to provide them
with an opportunity to propagatc the
new technigues which they had occa-
sion to observe in the World Agricul-
ture Fair.

(¢) No, Sir.

the
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Death due to Seclopan Injection

*1125. Shri Karni Singhji: Will the
Minister of Health be pleased to refer
to the reply given to Starred Ques-
tion No. 1124-A on the 21st Decem-
ber, 1959 and state whether the
investigation in the case of the death
of a resident of Shaktinagar alleged
to have been caused by an injection
of Seclopan, a brand of procaine peni-
cillin, has been completed?

The Minister of Health (Shri
Karmarkar): The Government Analyst
has declared the samples of penicil-
lin and distilledq water used for injec-
tion as of standard quality. No action
was, therefore, possible against the
firm which made the supplies. The
samples of drugs seized in this con-
nection have been released. Since
both Seclopan and the distilled water
used for injection have been declared
to be of standard quality, the death
of the patient cannot be attributed to
either of the two articles. The police
enquiry in the case is still in pro-
gress.

Looting of Trucks and Lorries on
Delhi-Aligarh Level Crossings

*1127. Kumari M, Ved;n.kunu.rl:
Will the Minister of Railways be
pleased to state:

(a) whether Government are aware
of the recent incidents of looting of
trucks and lorries at the level cross-
ings on the Delhi-Aligarh railway line;
and

(b) if so, what steps Government
Yave taken to protect the railway
personnel and the trading public?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,
Sir. An incident occurred in the night
of 29th November, 1959, when 5 trucks
were stopped by force by some 10-15
dacoits at the Chuharpur Railway
Crossing (which is about 13 miles
from Aligarh) on the Delhi-Aligarh
Road. The dacoits looted the cash
and some clothes in possession of the
occupants of 2 trucks.
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(b) The State Police have got a
police Out-Post within & distance of
about two miles from this Railway
Crossing, and after the incident they
have deputed en Armed Police Guard
for patrolling purposes,

Concrete Sleepers for Rallways

*1128. Shri Ajit Singh Sarhadi: Will
the Minister of Rallways be pleased
to state:

(a) whether experiments to have
concrete sleepers instead of wooden
cast iron and steel trough sleepers
have been successful; and

(b) whether mechanical process of
production of concrete sleepers is
being adooted?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) The
Railways are still making trials with
concrete sleepers and it is too early
to say whether they have been
successful.

(b) N.; Sir.

Chalpbal Project

*1130. Shri Chintamoni Panigrahi:
Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 705
on the 12th August, 1959 and state:

(a) whether the request of the
Rajasthan and Madhya Pradesh Gov-
ernments to modify the interest
charges in respect of loans advanced
for the Chambal project has been
examined by now; and

(b) if so, to what extent the interest
charges have been modified?

The Deputy Minister of Irrigatiom
and Power (Shri Hathi): (a) Yes,
Sir.

(b) No modification in the interest
rates already stipulated has been
agreed to.

Drinking Water Supply in Delhi

*1131. Shri Yajnik: Will the Minis-
ter of Health be pleased to state:

(a) the amount spent for providing
drinking water by the Delhi Munici-
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pal Corporation during the last year
for urban and rural areas of Delhi:

(b) whether it is a fact that several
schemes of the Delhi Corporation for
providing water by digging ordinary
wells and tube wells in the rural
areas have been held up by Govern-
ment; and

(c) if so, whether the sanctioned
amount has not been spent for pro-
viding drinking water to the rural
areas because of the insistence of
Government for spending the sanc-
tioned amount only on the provision
of piped water by constructing
mechanical water works?

The Minister of Health (Shri
Karmarkar): (a) The amount spent
last year was:

Urban Rs. 92.14 lakhs
Rural Rs. 8.00 lakhs
(b) No, Sir.

(c) Does not arise.

Dakota-Glider Collision

*1133. Dr. Ram Subhag Singh: Will
the Minister of Transport and Com-
icatlons be pl d to refer to
the reply given to Starred Question
No. 329 on the 23rd February, 1960
regarding Pakistani Dakota and Glider
collision at Nagpur on the 28th
January, 1960 and state whether any
compensation has been paid by
Pakistan Airlines Corporation?

The Deputy Minister of Civil Avia-
tion (Shri Mohluddin): No, Sir.

Rallway Staff Quarters

*1135. Shri T. B. Vittal Rao: Will
the Minister of Railways be pleased
to state:

(a) the reasons for curtailing the
number of additional staff quarters
to 55,000 as against 66,000 originally
proposed to be constructed during the
Second Plan period;

(b) whether the rent realised from
the employees for similar quarters ie
different in different zones; and
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(¢) whether there is any proposal
1o remove this disparity?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Due to
rise in costs of building material lesser
number of quarters could be built
within the funds allotted for provi-
sion of quarters.

(b) Yes, to a certain extent.

() No.

Water Rates

(Shri Damani:
*1136. { Shri Chintamoni Panigrahi:
| Shri M. V. Krishna Rao:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether review of water rates
in the country is contemplated;

(b) if so, whether necessary advice
has been communicated to the States;
and

(c) if so, the details of the advice
so given and reaction of the States
thereto?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) and (c). The State Govern-
ments have been requested to review
the water rates with a view to relat-
ing them more closely to the current
value of crops and bringing in greater
uniformity in the scale of the exist-
ing water rates in the various regions
of the States so as to make the irri-
gation system self-supporting.

Replies from the Governments of
Bombay, Madhya Pradesh and Orissa
only have been received so far. The
Governments of Bombay and Madhya
Pradesh have intimated that the
question of revision of water rates is
now under examination. The Govern-
ment of Orissa have reported that
they have taken necessary steps for
refixation of water rates.
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Bridges in Andhra Pradesh

*1141. Shri Madhusudan Rao: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the progress of the bridges being
constructed on Madras-Calcutta
National Highway, on the tributaries
of river Godavari, in Andhra Pradesh;
and

(b) when these are likely to be
completed?

The Minister of Transport and Com-
munications (Dr, P. Subbarayan): (a)
The progress of the bridge across
Gautami is 58.48 per cent; and tenders
for the Vasista Bridge are being
scrutinised.

(b) The bridge across Gautami is
likely to be completed during 1961
and the bridge across Vasista is likely
to be completed within 3 years of the
commencement of the work.

Supply of Foodgrains to Calcutta

*1144. Shri Chintamoni Panigrahi:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that both
the Governments of Orissa and West
Bengal have urged the Central Gov-
ernment to release more stocks of
foodgrains from the Central pool to
the Calcutta market for stabilising
prices in West Bengal and Orissa;

(b} whether the Central Gowvern-
ment have dispatched any gquantity
of foodgrains from the Central Pool
to West Bengal from January, 1060
su far; and

(c) if so, the quantity thereof?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): (a)
Yes, Sir. The Governments of Orissa
and West Bengal suggested to the
Government of India that larger
quantities of rice be made available
to the West Bengal Government for
distribution in the State.

(b) Yes, Sir.
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(¢) Since the beginning of January
1960, the following quantities of rice
and wheat have been allotted for dis-
tribution in West Bengal:—

Rice 57,775 tons
Wheat 145,100 tons

The quantity of wheat includes
direct sales from Central Depots up
to the 15th March, 1960.

Separate Railway Zone

1486, Shri M. V. Krishna Rao: Will
the Minister of Rallways be pleased
to state:

() whether the Andhra Pradesh
Government have suggested to the
Government of India to create a sepa-
rate Railway Zone with Hyderabad as
its Headquarters; and

(b) if so, the action taken in the
matter?

The D:puty Minister of Railways
(Shri Faahnawaz Khan): (a) and (b).
A suggestion for the creation of a
separate Railway Zone for Andhra
Pradesh or alternatively for the trans-
fer of the Central Railway's Head-
quarters Office from Bombay to
Secunderabad or Hyderabad was
received from the Andhra Pradesh
Government in 1857. After giving
the matter a very careful considera-
tion, the Andhra Pradesh Government
were informed that neither the crea-
tion of a separate Railway Zone for
Andhra Pradesh nor the shifting of
the Central Railway's Zonal Head-
quarters from Bombay to Securidera-
bad or Hyderabad was warranted by
operational requirements at present.

Annual Consumption of Atta etc.

1487. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the esti d annual p
tion (in tons or meunds) of atta,
maida, suji and wheat bran in the
States of Madras, Mysore and Kerala;
and
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(b) what is the milling capacity for
each item available in each of the
above States at present?

The Deputy Minister of Food and
Agriculture (Shri A. M, Thomas): (a)
Wheat products are being distributed
in the Southern States through trade
channels. Apart from the wheat pro-
ducts produced by the mills in the
South, the mills in the North are also
permitted to send maida, suji and
rava to the South. No reliable infor-
mation is, therefore, available as to
the quantities of wheat products
actually consumed in the States of
Madras, Mysore and Kerala.

(b) The total milling capacity avail-
able in each of these States at pre-
sent is—

Madras 1,35,360 tons per annum
Mysore 45,900 tons per annum
Kerala Nil

The production of different wheat-
products varies from time to time and
from area to area according to
requirements.

Betel Leaves

1488, Shri S. C. Samanta: Will the
Minister of Rallways be pleased to
state:

(a) the quantity of Pan (Betel
Leaves) exported from the Panchkur,
Machada and Bangan stations on the
South Eastern Railway since 1948
separately year by year;

(b) the freight charges received by
the Railway from those Stations year
by year;

(c) what are the total freight
charges for all the goods despatched
from all those Stations during those
years (year by year);

(d) whether there are regular goods
sheds in those stations; and

(e) what is the income from imports
of goods at those stations year by year
from 1948?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) to (e).
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The information is being collected and
will be laid on the Table of the Sabha.

Sone Remodelling Scheme

1489, Shri Kamal Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the examination of the
Barrage-cum-Road Bridge which is
Phase II in the Sone Remodelling
Scheme has since been completed by
Central Water and Power Commis-
sion; and

(b) if so, the result thereof and
when the work is likely to be taken
up?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The Sonc Barrage Scheme has been
examined by the Central Water and
Power Commission and considered by
the Technical Advisory Committee on
Irrigation, Power and Flood Contro!
Projects. A decision as to when the
work should be started on the Bar-
rage will be taken shortly.

New Station Bulldings on the
N. Railway

1490. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the number of station buildings
proposed to be constructed next year
on the Northern Railway in place of
old ones;

(b) whether there is any scheme
with the Railway Ministry to change
the names and locations of such exist-
ing stations as are far off or remote
from important villages on the same
Railway; and

(c) if so, the names of those
stations?

The Deputy Minister of Rallways
(S8hri Shahnawaz Khan): (a) New
station buildings, in place of the exist-
ing kutcha type station buildings, are
proposed to be constructed at the fol-
lowing 11 stations: (1) Khuda Kurla
(2) Dudwindi (3) Gobindgarh-Khak-
har (4) Rura Asal (5) Jagatpur
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(6) Punch Rukhi (7) Machro-Wal (8)
Paror (9) Dodh (10) Sulhani and (11)
Shankar.

(b) Nil.
(e) Does not arise.

Over-Bridge at Shakurbasti

1491. Shri Ram Krishan Gupta: Will
the Minister of Railways be pleased
to refer to the reply given to Unstar-
red Question No. 276 on the 20th
November, 1959 and state the nature
of progress made so far in the con-
struction of an overbridge at Shakur-
basti?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): Arrange-
ments are being made to take the
work in hand.

Irrigation Developmeni Ways and
Means Fund

1492, J Shri 8. C. Samanta:
\ Shri Subodh Hansda:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that in 1850
the Planning Gommission suggested
that an Irrigation Development Ways
and Means Fund should be created by
each State in India;

(b) if so, whether all the States
have done so;

(¢) what was the annual contribu-
tion of those States which took up the
scheme at that time and what ig the
contribution at present; and

(d) how much those Stales received
as grants or loans from the Centre
year-wise?

The Deputy Minister of Irrigation
and Power (S8hri Hathl): (a) In the
First Five Year Plan, it was suggest-
ed that an Irrigation Development
(Ways and Means) Fund should be
created by each State Government for
meeting all expenditure on irrigation
and power projects. This proposal,
however, did not materialise. Ex-
penditure on irrigation and power pro-
jects taken up during the First and
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Second Five Year Plans is being met
partly from the State Government's
own resources and partly from the
loans advanced by the Centre to the
State Governments for this purpose.

(b) to (d). Do not arise.

Inland Water Transport Commitiee
[ Shri Ram Krishan Gupta:
! Shrl Subodh Hansda:
Bhri R. C. Majhi:
! Shri 8, C, Bamanta:
1493. { Shri D. C. Sharma:
1 Shri P, Il. H
Shri T. B. Vittal Rao:
i Shri Pangarkar:
| Shri Chintamoni Panigrahi:

Will the Minister of Transport and
Comm be pleased to refer
to the reply given to Starred Ques-
tion No. 437 on the 30th November,
1859 and state;

(a) whether Government have since
examined ¢he recommendations made
by the Cokhale Committee on Inland
Water Transport; and

(b} it so, the result thereof?

The Minister of Transport and Com-
munications (Dr. P, Subbarayan): (a)
and (b). The recommendations are
still under examination.

Port on Western Bank of Hooghly

1494 Shri Ram Krishan Gupta:
‘| Shrimati Renu Chakravartty:

WIH Lhe Mmtster ol Tnnlplm and

be p 1 to refer to
the reply given to Starred Question
No. 436 on the 30th November, 1059
and state the nature of progress since
made in setting up a deep draft port
on the western bank of the river
Hooghly?

The Minister of Transport and Com-
mulutlnns (Dr, P, Subbarayan): The
investigati of the technical
of the proposal are inuing "I'!le
services of a Polish Expert have
been u,-cured l.hrou;h the United
Wati Tart; Bo"d
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to advise on the dredging aspects.
Another expert on hydraulics and
coastal engineering nominated by the
United Nations Technical Assistance
Board will be joining shortly. Mean-
while, Haldia has been worked as an
anchorage for the lightening of food-
ships during the period November,
1959 to February, 1960.

Gradation of Foodgrains

S Shri Ram Krishan Gupta:
7\ Shri Pangarkar:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Starred Question No. 65 on
the 17th November, 1959 and state at
what stage is the uniform scheme of
gradation of foodgrains?

1495.

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): The
basic data have been collected and
are under examination by a Commit-
tee of the representatives of the Food
Department, Central ‘Warehousing
Corporation and Agricultural Market-
ing Adviser.

Building for Public Health Engineer-
ing in Calcutta

1496. Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
refer to the reply given to Unstarred
Question No, 482 on the 25th Novem-
ber, 1959 and state whether the
technical sanction for the construc-
tion of the building for Public Health
Engineering in the All India Institute
of Hygiene and Public Health at Cal-
cutta has since been issued?

The Minister of Health (Shri Kar-
‘markar): No, Sir; technical sanction
will be issued shortly.

Road Bridge between Sankrall and
Andul (S. E. Rallway)

[Shri 8. C. Samanta:
1497.{ Shri Subodh Hansda:
| Shri Ram Krishan Gupta:

Will the Minister of Railways be
pleased to refer to the reply given te
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Unstarred Question No. 1083 on the
8th December, 1959 and state whether
any decision has been faken to con-
struct a new road bridge very near to
Railway Bridge No. 17 between
Sankrail and Andul on South Eastern
Railway?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): Yes, Sir.
There is no justification for the Rail-
way Administration to bear any share
of the expenditure on this bridge.

U.K. Equipment for Research Station,
Poona

1498. Shri P, K. Deo: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
Central Water and Power Research
Station, Poona, received a gift of
equipment worth about Rs. 5 lakhs
from the UXK. Government under
the technical co-operation scheme;

(b) if so, the details thereof; and

(c¢) how it will be utilised in the
Research Station?

The Deputy Minister of Irrigation
and Power (Shri Haghi): (a) Research
Station received equipment worth
about Rs. 4'6 lakhs as gift under the
Colombo Plan.

(b) A statement is laid on the Table
of the Sabha. [See Appendix III, an-
nexure No. 18.]

(¢) The equipment will be utilised
for conducting research on River
Training, Flood Control, Hydraulic
Structures of River Valley Projects,
Development and Improvement of
ports and harbours, Photo-elastic
studies of hydraulic structures, Geo-
physical Investigation of dams and
barrages, Soil and Foundation engine-
ering investigations and other related
hydraulic investigations,

Overbridge at Sidhpur Station

1499. Shri M. B, Thakore: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
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Question No. 896 on the 26th August,
1957 and state:

(a) whether the Railway Adminis-
tration have since decided to construct
a railway overbridge at Sidhpur rail-
way station on the Western Railway;

(b) if so, the estimated cost thereof;
and

(c¢) whether it is a fact that for want
of overbridge accidents take place
there every year?

The Depuiy Minister of Railways
(Shri Shahnawaz Khan): (&) and (b).
No, Sir. Government of Bombay's
acceptance to the Plans and Estimates
for the proposed foot over-bridge
which were forwarded to them in
July, 1956, is still awaited. The cost
was estimated at Rs. 95077,

(c) No, Sir,

Overbridge at Mahbubabad Station

1500. Shri Madhusndan Rao: Will
the Minister of Rallways kindly refer
to Unstarred Question No. 1210 on the
21st August, 1959 and be pleased to
state:

(a) whether the Mahbubabad Town
Committee have since forwarded any
proposal through the Andhra Pradesh
Government to the Government of
India for the construction of an over-
bridge at Mahbubabad station; and

(b) if so, further progress made in
this regard?

The Deputy Minister of Rallways
(Shri 5. V. Ramaswamy): (a). Not yet,
Sir.

(b). Does not arise,

Under-Bridge at Warangal

1501. Shri Madhusudan Rao: Will
the Minister of Raflways be pleased to
refer to the reply given to Unstarred
Question No. 1283 on the 21st August,
1959 and state:

{a) whether the Warangal Municipal
authorities have since submitted any
proposal for construction of an under-
bridge at Warangal; and
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{b) if so, the progress made in re-
gard to impl tation of the sch ?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a). Not
yet, Sir. The proposal has now been
sponsored by the Government of
Andhra Pradesh.

(b) Technical details are under
examination by the Railway Adminis-
tration and the State Government

Darrakal Station

1502. Shri Madhusudan Rao: Will
the Minister of Rallways be pleased
to refer to the reply given to Unstar-
red Question No. 1211 on the 2lst
August, 1958 and state:

(a) whether the construction of an
overbridge and covered platforms on
the Darrakal Station will be taken up
during 1980-61; and

(b) if so, when the work is likely
to start?

The Deputs Minister of Rallways
{Shri Shahnawaz Khan): (a) and (b).
Presumably the Hon'ble Member is
referring to Dornakal Station. If so,
the works of providing cover over
platforms and extension of the foot
overbridge, have been sanctioned and
are expected to be taken up shortly.
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Landless Labourers in Bombay State

1505, Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Central Govern-
ment have received any scheme from
Bombay Gover t for colonisation
of the landless labourers in the State;

(b) if so, the details of the scheme;
and

(e) the
thereof?

estimated  expenditure

The Deputy Minister of Agriculture
(Shri M. V, Krishnappa): (a) to (c).
Yes Sir. Government of Bombay had
sent up a sch for impl tation
in 1959-60. The scheme envisages the
settlement of 110 families of landless
agricultural labourers in the villages
of Chanda, Yeotmal, and Akola Dis-
tricts by reclaiming 2,200 acres of Tand.
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The total cost of the scheme is estimat-
ed to be Rs. 3,62,000.

Fertilizers for Assam

1506. Shri Rameshwar Tantia: Will
the Minister of Food and Agriculture
be pleased to state the quantity of
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fertilizers given to Assam for agricul-
tura]l purposes during the year 1959-
607

The Minister of Agriculture (Dr.
P. S. Deshmukh): The required in-
formation is given below:—

(Figures in tons)

Name of Fertilisers A . Net ; Remarks
aﬁ«}yted lsr?ende- balance lugp ied
red by State  alloca- till 7-3-60
Government  tion
Sulphate Amm. 5,200 1,800 3,400 100 Against the accepted
6,000 1,500 4,500 4,500 allotment of 3,400
(For Jute) tons, despatch ins-
tructions for only
Ures . 400 400 Nil Nil 1100 tons were
Amm, Sul. Nitrate . 60 860 Nil Nil given by 1-31-60, The
Cal. Amm. Nitrate 3o0 300 Nil Nil supply is in progress.
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Road Dust in Agartala Town

1510, Shri Bangshi Thakur: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that due
to inadequate arrang ts made by
the authorities concerned the people
of Agartala Town, Capital of Tripura,
are suffering very badly from road
dust; and

(b) if so, when and what action is
proposed to be taken to improve the
position?

The Minister of Health (Shrl Kar-
markar): (a) and (b). Town roads in
Agartala are watered twice daily with
the help of one water van, The
resources of the Agartala Municipality
do not permit at present to provide
more water vans for the purpose.

The Tripura Administration have
recently started work at an estimated
cost of Rs. 12,02,100 for improvement
of Agartala town roads. When this
work is completed, this difficulty will
be removed,
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Post Offices

1512, Shri Daljit Bingh: Will the
Minister of Transport and Commu-
nications be pleased to state:

(a) the number of Post Offices pro-
posed to be opened during 1960-61 all
over the country; and

(b) the amount proposed to be spent
thereon?

The Minister of Transport and Com-
munications (Dr, P, Subbarayan): (a)
About 4500.

(b) About Rs. 10-00 lakhs.

Nati 1 Ravi Qoh

1513. Shri Jhulan Sinha: Will the
Minister of Communilty Development
and Coop i be pl i to state
whether any assessment has been
made about the increase into the
National Savings Scheme collections
as a result of the efforts of Community
Development Blocks?

The Deputy Minister of Community
Development and Cooperation (8hri
B. S. Murthy): No, Sir.
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Railway Testing and Research Centre,
Lucknow

1514, Dr. Ram Subhag Singh: Will
the Minister of Railways be pleased to
state whether the experiments con-
ducted by the Railway Testing and
Research Centre, Lucknow in connec-
tion with the improvement of safety
ievices on Indian Railways have pro-
ved successful?

The Deputy Minister of Railways
(S8hri 8. V. Ramaswamy): A flood
warning device for installation at
bridges has been tried under fleld
ronditions and proved successful
Other safety devices developed at the
Research Centre have not yet been
fully tested.

Derailment near Khurmabad Road
Station

1515. Shri Subiman Ghose: Will the
Minister of Rallways be pleased to
state: .

‘a) the number of the engine in 2
Down Kalka-Delhi-Howrah  Mail
which along with 8 bogies was derail-
ed between Khurmabad Road and
Shiv Sagar Road Station on the
Eastern Railway on the 13th August,
1958,

(b) what was the age of the engine
and from which station it was taken;

(c) whether the engine was exa-
mined by the Railway Officers who
enquired into the causes of the acci-
dent;

(d) if so, what is the report regard-
ing the engine; and

(e) if reply to part (c) above be in
the negative, the reasons for not exa-
mining the engine?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) 3053 WP,

(b) The engine was placed in ser-
vice on 5t August, 1858 and belonged
to Gomoh running shed.

(¢) The engine was examined by
the Government Inspector of Railways
who enquired into the accident,
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(d) There was nothing wrong with

the engine which could have caused
the accident.

{e) Does not arise.
Andamans Forest Depariment

J Shri Raghunath Singh:
| f.ardar A. 5. Saigal:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government are aware-
that in two places in Middle and
North Andamans in the paddy fields
2 to 4 displaced persons have died and
a few injured due to falling of com-
mercial timber trees left over by
Forest Department; and

1516.

(b) if sn, the aclion taken in the
matter?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes Sir. Two
persons died and one person was
slightly injured due to the fall of one
papita tree in June, 1959 at Atlanta
Bay (now known as Durgapur) in
North Andamans. The tree fell on
account. of a severe storm and not due
to any damage to its lateral roots. In
the areams cleared by the Forest De-
partment for colonisation purposes in
the North Andamans, commercia] tim-
ber trees have been left standing be-
cause M!S P. C. Ray & Company to
whom the North Andamans forests
have been leased out, have the felling
rights on these commercial trees. All
the trees left over are healthy and
Erowing.

(b) The question of taking sny
action does not arise as the deaths and
injuries were due to natural cir-
cumstances over which no one has any
control.

Andamans Forests

Shri Raghunath Singh:
Sardar A. 8. Baigal:

Will the Minister of Food and Agri-
cultare be pleased to state:

(a) whether in the Andamens in ‘he
Collinpur area 400 acres jungle sald

1517.
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to contain 6000 tons of commercial
timber were given to one highest
tender Shri Govind Rajlu in April
1958 for removing timber in two years;

(b) whether upto January 1860 he
has not extracted even 700 tons which
has caused a loss of at least Rs.
'2,50,000 revenue at an average of
Rs. 50 per ton; and

(¢) the reasons as to why the Forest
Department did not cancel the con-
tract and make alternative arrange-
ment to get the work completed?

The Minister of Agriculture (Dr,
P. S, Deshmukh): (a) Yes, Sir.

(b) and (c). Upto January 1960, the
contractor had extracted 723 tons and
‘T3 cft. of timber. Under the terms
of the Agreement with the contractor,
he is required to extract only trees
marked by the Forest Department. The
Agreement does not specify any
guaranteed quantity of timber to be
extracted by him every month. The
question of any loss of revenue to
‘Government or of cancelling the con-
tract and making alternative arrange-
ments to get The work completed, does
not, therefore, arise,

Raillway Bridge, Malda

1518, Shri C. K. Bhattacharya: Will
the Minister of Rallways be pleased
to state:

(a) whether representation has been
made by the Old Malda Municipality
for decking the Railway bridge at
Malda on the Mahananda;

(b) whether the Government of
‘West Bengal have requested for the
sanction of decking of this proposed
bridge and has asked for estimate of
-costs; and

(c) whether sanction has been given
for decking the proposed bridge?

The Deputy Minister of Rallways
«Shri 8. V. Ramaswamy): (a) No Sir.

(b) Yes Sir.

(c) No. Decking of this Railway
‘Bridge is not feasible.
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Payment of Bills to Contractors

1519. Shri Hem Barua: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that Rail-
way contractors' bills for completed
works of construction on the South
Eastern Railway are held up for over
a year;

(b) if so, whether Government are
aware of the hardships that the con-
tractors suffer due to non-payment of
their bills in time, and

(c) if so, the steps Government
propose to take or have alreay taken
to remove these difficulties of the con-
tractors?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No—
this is not a general feature, In certain
cases, where there were reasonable
grounds to believe that contractors
had received excess payments, their
final bills were held up in the public
tnterest till a correct assessment was
made of the amount of overpayments
recoverable from the outstanding bills.
The balances due to the contractors
have been, or are in the process of
being, released for payment.

(b) and (¢). In.regard to the special
cases of the S.E. Railway referred to,
the progress of payments is under

constant watch  through  special
periodical reports.
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Quarters for Workers of Chittaranjan
Locomotive Works

1521. Shri 5. M. Banerjee: Will the
Minister of Railways be pleased to
state:

() whether more than 50 per cent.
of the employees working in Chitta-
ranjan Locomotive Works are not
provided with quarters;

(b) if so, what steps are being taken
te build more quarters; and

(¢} whether it is a fact that no
privale accommodation is available in
Mehijamn also?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and
(b).* Over 65 per cent. of the Railway
staff emloyeed in the Chittaranjan
Locomotive Workg are provided with
-quarters

Additional quarters are being pro-
vided and it is expected that by the
end of 1860-61 about 75 per cent. of
the staff will be housed in Rallway
quarters.

(c) Accommodation is available to
some extent.

Tube Wells

1522. Shri N. R. Munlswamy: Will
the Minister of Food and Agriculture
‘be pleased to state:

(a) what are the new areas which
are selected to drill exploratory tube
wellg in other parts of the country for
collecting geological and hydrological
data with the aid of equipment

447 (Al LS—3
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acquired by the exploratory tube
well organisation from the Govern-
ment of US.A,;

(b) whether any assessment of
results achieved has been made so far;
and

(¢) if so. the details thereof?

The Jeputy Minister of Agriculture
(Shri M. V. KErisnappa): (a) The new
areas selected so far, for exploration
under the Groundwatlcr Exploration
Project are as follows:—

1. BOMBAY STATE:

{a) Saurashtra Coastal
Zalawad district;

(b) Areas in North Gujrat.

area and

2. RAJASTHAN:
(a) Barmer & Jaisalmer districts;
(b) East Rajasthan canal area;

(c) Central Mechanised Farm at
Suratgarh.

3. WEST BENGAL:

Midnapore district.
4, UTTAR PRADESH:

Bhabar areas of Nainital and Dehra
Dun districts.

(b) and (c). Yes; results obtained
so far of exploration conducted under
the Groundwater Exploration Project
indicate that the following areas are
suitable for further development of
tube well irrigation:—

1. Narbada Valley (Madhya Pradesh):

An area of about 780,000 acres along
the river, west of Jabbalpore
have been found suitable for
development of tube well irri-
gation.

2. Rajasthan:

About 1000 sq. miles around Chan-
dan (East and North East of
Jaisalmer).
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3. Kutch (Bombay):

About 300 sq. miles in Central
Kutch.

4, Madras:

Areas in Chingleput and Tanjore
District for development of ordi-
nary tube wells and an exten-
sive belt in South Arcot Dis-
trict for development of arte-
sian wells,

5. West Bengal:

Districts of Bankura, Midnapur,
Murshidabad, Nadia, 24-Par-
ganas, Malda, West Dinajpur,
Darjeeling, Jalpaiguri and
Cooch-Behar.

6. Uttar Pradesh:

Arazi-Roond-Muhmmadpur -Nawada
area of Agra and Mainpuri
Districts and Nagla Bhajua-
Sonai areas of Etah and Main-
puri Districts.

7. Andhra Pradesh:

East Godavari District.

8. Bihar:
Bichhiya-Rampur Mohania areg of
Shahabad  District, Tangra-

Thumbi area of Gaya District,
and Mahesi-Akbarnagar area of
Bhagalpur District,
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Port and Shipping Statistics
Committee

1525. Shri Kaghunath Singh: Will
the Minister of Transport and Com-

ications be pl d to state:

(a) the date when the Port and
Shipping Statistics Committee was
appointed;

(b) the important recommendations
of the Committee;

(c) how far these recommendations
have been implemented; and

(d) whether it is a fact that the
monthly statistics of the foreign trade
of India published by the Department
of Commerce, Intelligence and Statis-
tics, Calcutta, contain no statistics,
regarding the number and nationality
of vessels that entered and cleared
at ports of India?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
7th May, 1953.

(b) A statement is laid on the Table
of the Sabha. [(See Appendix III,
annexure No. 21].

(c) The recommendation in regard to
collection and compilation of Cargo
Statisticg is in the process of imple-
mentation.

(d) Since January, 1957, the Ship-
ping Statisics have been excluded
from the ‘Monthly Statistics of Foreign
Trade of India’ brought out by the
Department of Commercial Intelli-
gence and Statistics, Calcutta. That
Department is however bringing out
a separate publication entitled ‘Statis-
tics of the Maritime Navigation of
India’, containing statistics of ship-
ping in the foreign trade as well as
coasting trade of India.

National Projects Construction
Corporation

1526. Shri Tridib Kumar Chaudhuri:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
National Projects Construction Corpo-
ration has put up a workshop in con-
nection with the construction of the
Kosi Project, at Bhimnagar, in Nepal
very near the headquarters of the Kosi
Project at Birpur;
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(b) whether it is a fact that the said
workshop at Bhimnagar employs more
than 1,000 workmen, the over-whelm-
ing majority of whom are Iandian
nationals; and

(c) whether it is a fact that the
National Projects Construction Corpo-
ration does not allow the workmen
employed at :heir Bhimnagar work-
shop any of the facilities and privi-
leges granted to workmen under the
Indian Labour Laws in general and
the Factory Act, Payment of Wages
Act and the Industrial Dispute Act in
particular?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes.

(b) The workshop employs about 70
workmen. The majority are Indian
nationals.

(c) No.
Anti-Locust Department

1527. Shri Inder J. Malhotra: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
Government have a department known
as Anti-Locust Department;

(b) what are the allocations and
expenditure of this department during
the last 10 years; and

(¢) in which areas this department
carried out anti-locust operations
during this period?

The Deputy Minister of Agriculture
(S8hri M. V. Krishnappa): (a) There
is no separate Department as such, but
the work is being looked after by the
“Locust Warning Organisation” under
the Directorate of Plant Protection
Quarantine and Storage.

(b) Allocationg and expenditure for
the locust work during the last 10
years are as under:—

Year Allocation Expenditure
(inRs.) (in Rs)

1950-§T Separate figures  3,73,985

1951-52 are not available 16,39,737
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Year Allocation Expenditure
(in Rs.) in Rs.)
1952-53 because there 15,13,195

Was no separate
allocation  for
locust work in
the total budget
of the Direc-
torate of Plant
Protection Qua-
rantine  and
Storage.

1953-54 . 20,209,000 34,46,112
1954-55 . . - 34,19,200  17,55,998
1955-56 . . © 34419,800 21,27,247
1956-57 . . - 17:27.600  24,04,018
1957-58 . 10,41,000  10,00,206
1958-59 . ~.50.400  8,87,445
1959-60 . LUyl 7,B00  12,86,692

(c) In t.hr_- dcserl reas of the Punjab,
Hajasthan and Bombay States, cover-
ing a total of about 82,000 Sq. miles.

Chinese Method of Paddy Cultivation

1528. Shri N. R. Muniswamy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
Chinese method of paddy cultivation
wag experimented in India:

(b} if so, the number of farms
where the experiment was carried out
and the results achieved:

(c) the cost of production per
maund in general together with over-
head charges and supervision cx-
penses; and

(d) whether Government are satis-
fied with the cost and quantity pro-
duced per acre? '

The Minister of Agriculture (Dr.
P. S, Deshmukh): (a) Yes.

{by At 28 Government Farms, but
the data of the experiments have been
received so far from three centres
only. No final conclusions can, there-
fore, be arrived at.

(r) Expenditure figures were avail-
able from two centres viz, Pattambi
(Kerala) and Nasirpur (Punjab) and
are given below:

Centre Expenditure Mean Grein
(Rs./acre) Yield (md./
acre)
Nanirpur . . 4270 36-3
Pattambi . . 2890 168

Supervision expenses have not been
included in the above expenditure as
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the cxperiments were supervised as a
normal part of the duties of the
officers in charge of the farms.

{d) The results received so far do
not indicate any marked superiority
of the Chinese method of cultivation
over the Japanese and local improved
methods in giving higher yields of
paddy. The method is also much
more expensive.

Lighthouse at Etimaga

1529. Shri M. V. Krishna Rao: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether Government have
under consideration a proposal to
construct a Ligthouse at Etimaga in
the mouth of the River Krishna in
Andhra Pradesh; and

{b) if so, the resulis thereof?

The Minister of Transport and Com-
munications (Dr, P. Subbarayan):
(a) No, Sir. There is no such proposal
under the consideration of Govern-
ment. Nor has the need for a light-
house at the place mentioned been sug-
gested to Government so far by any
party.

(b) Does not arise.

C ity Devel
Tripura.

1530. Shri Dasaratha Deb: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) the total amount spent so far on
the Ce ity Devel works at
Amarpur Sub-dmslon Tnpu.ra, and

(b) the major items of expenditure?

The Deputy Minister of Commani-
ty Developmeni and Co-operation
(Shri B. 8. Murthy): (a) Rs 8250
lakhs upto December, 1859.

(b) The major items of expenditure
are (i) Animal Husbandry and Agri-
culture Extension (ii) Irrigation (iii)
Health and Rural Sanitation (iv)
Education (v) Social Education (vi)
Communications (vii) Rural Arts,
Crafis and Industries and (viii) Co=
operation.

t Works in
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Food Preservation Industry

1532. Shri Onkar Lal: Will the
Minister of Food and Agriculture Le
pleased to state:

{a) whether it is a fact that Gov-
ernment of India are going to provide
a food preservation industry;

(b) if so, the amount allocated for
this purpose; and

(c) the name of places where the
industry is to be located?

The Deputy Minister of Food and
Agriculture (Shri A. M, Thomas): (a)

to (c). Certain proposals have been
formulated for the Third Five Year
Plan concerning development  of
dehydration and cold storage facilities,
preservation of fruit and wvegetables
and other allied matters. The pro-
posals have not yet been finalized.
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( Key Villege Scheme ) ¥ M=v@
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faora"" gt )

(=) wgrg w1 faamage § gdw
fam & 3 "f faoa” Fmw o wwm
7o fauri &%

Manuafact of Teleprint

1535. Shri Damani: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether Government are con-
templating to licence manufacture of
teleprinters in public sector with
foreipn collaboration; and

(b) A so, the details thereof?

The Minister of Transport and Com-
rounieatione (Dr. P. Subbarayan):
(a) Yes

(b) The Government has decided to
st up a factory with an annual out-
put of 1000 teleprinters and other
accessories for use in the public and
privite sectors,

Imported Wooden Sleepers

1536, Shri U, C. Patnalk: Will the
Minister of Rall s be pl d to
state: N

(a) the gquantity and price of
wooden saleepers and timber imported
from U.S.A. and Australia (country-
wise and year-wise) during the last
throo vears: and

(b) what percentage of the same
wag found defective or below speci-
ficatone?

The Deputy Minister of Rallways
(Shri Shahmawax Khan): (a) No
timber was imported from USA or
Austrnhy during the last three years.
As regards wooden sleepers, a state-
ment showing the ity and
approximate price of sleepers recelv-
ed during the last three years is laid
on the Table of the Sabha.
[See Appendix ITI, annexure No, 22].
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(b) Australia, The accepted supply
of sleepers received from Australia do
not contain sleepers which are defec-
tive or below specifications.

U.S.A. Some of the sleepers have
developed cracks, as already indicated
in the reply to part (a) of Starred
Question No, 49 given in the Lok
Sabha on 17-11-1959. The precise
number has not yet been ascertained,
and the matter is under consideration.
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Jorbagh Telephone Exchange,
New Delhl

1541. Shri D. C. Sharma: Will the
Minister of Transport and Communli-
catlons be pleased to state:

(a8) whether it is a fact that a new
3,000 line automatic telephone ex-
change has been set up at Jorbagh to
serve South Delhi:

(b) the total cost of the building
and the equipment installed;

(c) whether there i a hropunl to
further extend the new exchange;

(d) if so, the amount 10 be spent
thereon; and

(e) when those new lines will be
added?
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The Minister of and Com-
munications (Dr. P, Subbarayan): (a)
Yes,

(b) Total estimated cost of the
scheme Rs. 5663 lakhs.

(c) Yes.

(d) Estimated amount Rs. 8202
lakhs.

(e) First 2000 by June, 1861,
Another 2000 early 1882,

12:02 hrs,

POINT OF PERSONAL
EXPLANATION

Shri Frank Anthony (Nomi d
Anglo-Indians) rose—

Mr. Speaker: The hon. Home Minis-
ter says that it may be taken up day
after tomorrow.

Shri Frank Anthony: Yes; I have
no objection except that I would like
the rather unfortunate aspersion,
particularly against Mr. DeCruz, to be
removed as early as possible. (Inter-
Tuption).

Mr. Speaker: He wants to say &
word of personal explanation.

Shri Frank Anthony: I was put in
a false light; but I am more concern-
ed with the unjust aspersion that was
cast on a very respected member of
my community. Because the Home
Minister had suggested, I verified it—
that 1 did not reply. I rcplied at
great length and told him that Mr.
DeCruz is a highly respected member
of my community, He is an Anglo-
Indian. The Home Minister acknow-
ledged my letter and thanked me for
it. Then to put Mr. DeCruz in this
very unfortunate light. for him at
least it was a gratuitous aspersion.

An Hon, Member: It was to be taken
up tomorrow; but it is being taken up
already now. (Interruptions.)



8367 Point of Personal CHAITRA 8, 1882 (SAKA)

Explanation
Shri Harish Chandra Mathur (Pali):
What is it all about?

Shri Raghunath Singh (Varanasi):
We should know the context of the
thing.

Mr. Speaker: The only point is
about something that came up during
the course of the last debate. Shri
Frank Anthony wrote to me, that the
report in the Press was that he made
some aspersions agmnst an hon, mem-
ber of his He wanted to
make it clear, I sent a copy of his
letter to the Home Minister.

With respect to such matters, when
it is a matter of personal explanation
regarding a matter arising during a
debate, we always take a copy and
send it to the hon. Minister so that he
may also come prepared, lest it should
be one-sided, Only just now I got it
and I passed it on to the hon. Home
Minister. He said he will look into
this matter and come prepared day
after tomorrow. In the meanwhile,
Shri Anthony wanted that this matter
ought to be cleared immediately so
far ag he Is concerned. He has done
s0. I will hear the hon. Home Minis-
ter day after tomorrow.

The Minister of Hlome Affairs (Shri
G. B. Pant): The point is a very
simple onc. I do not want to do any
injustice to Mr. DeCruz; if I have done
80 1 am sorry. So far as the parti-
cular statement made by me is con-
cerned, it was refuted by Shri
Anthony. He had no clear impression
about it when he spoke. My own im-
pression was, as I staled in the House.
If there has been any mistake on my
part, I am also sorry about that. But
I cannot say anything definite because
I have not seen the papers and the
COTTESP in ti was ex-
changed 3 yeers uo I have to ex-
change innumerable 1etters almost
everv week and 1 may have erred. 1
cannot say. But, T will look up and
see. If 1 have made a mistake, 1
should certainly be sorry for having
done so. I am particularly careful
in not making any statement which

3
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Table .

is in any way erroneous. If 1 have

done so, 1 am sorry more for my

own sake than for the sake of Shri

Anthony or anybody else. 1 think

that closes the matter. I will look into

it and if I have anything more to say
I will say.

Mr. Speaker: If anything more has
to be said the hon. Minister will say
it that day.

12,08 hrs.
PAPERS LAID ON THE TABLE

Bupger EstTrMates or  DamoDar
VaLLey CORPORATION

The Minister of [Irrigation and
Power (Hafls Mohammad Ibrahim):
Sir, I beg to lay on the Table, under
sub-section (3) of section 24 of the
Damodar Valley Corporation Act,
1948, a copy of the Budget Estimates
of the Damodar Valley Corporation
for the year 1080-61. [Placed in
Library. See No. LT-2048/80.]

AMENDMENTS TO Divur Prevention or
Foop ADULTERATION RULES

The Minisier of Health (Bini
Karmarkar): Sir, I beg to lay on Lhe
Table, under sub section (3) of Sec-
tion 24 of the Prevention of Food
Adulteration Act, 1054, a copy of
Notification No. F. 32(50)-58-MLPH,
published in Delhi Gozetle dated the
21st January, 1960, making certain
amendments to the Delhi Prevention
of Food Adulteration Rules, 1956,
{Placed in Library. See No. LT=-
2048/60]. .

NotiricaTions uUNDER MaDRas Porr
TrusTs AcCT

The Deputy Minister of Irrigation
and Power (Bhri Halhi): Sir, on
behalf of Shri Rej Bahadur, T beg to
lay on the Table a ropy of Notifica-
tion No. 5.0. 432 dated the 20th
February. 1980, issued under sub-
acction (2) of Section 8 of the Madras
Port Trust Act, 1005 [Placed . in
Library. See No LT-2030/60.]
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EvaLuaTion Reports oF WORKING
Grour on HANDICRAFT  INPWeTRIES
AND SERICULTURE [NDUSTRY

Shri Hathi: Sir. on behalf of Shri
Manubhai Shah, 1 beg to lay on the
Table a copy of ecach of the following
Reports: —

(i) Report of the working group
on evaluation of progress of
Handicraft Industries during
the Second Five Year Plan.
[Placed in Library. See No.
LT-2051/60].

(ii) Evaluation Report of the
working group on Sericulture
Industry, [Placed in Library.
See No. LT-2052/60).

1288 hrs.
ESTIMATES COMMT1TEE
SEVENTY-NINTH REPORT

Shri Dasappa (Bangalorc): Sir, I
beg o present the  Seventy-ninth
"% ort of the Estimates Committee
% the Ministry of Commerce and

lusiry—Small Scale Industries—
Part I1 (The National Small Indus-
tries  Corporation Limited, New
Delhi).

12:08] hrs.
PUHLIC ACCOUNTS COMMITTEE

TwWENTY-FIFTH REPORT

Shri Barman (Cooch-Bihar-Reserv-
vd—Sch. Castes): Sir, 1 beg to present
the Twenty-fifth Report of the Public
Accounts Committee on the Appro-
priation Accounts  (Civil), 1058-87
and 1857-58 and Audit Reports, 1958
and 1938—Volumes 1 & I

1248} hrs,

LEGAL PRACTITIONERS BILL
REporT ©OF JOINT COMMITTEE

Shri C. R Pattabhi Raman:
tKumbakonam): Sir, I beg to present
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mittee

the Report of the Joint Committee on

the Bil] to amend and consolidate the

law relating to legal practitioners and

to provide for the constitution of Bar

Councils and an All-India Bar.

12-983 hrs.
ELECTION TO COMMITTEE

NationaL Foop AND  ACGRICULTURE
ORGANISATION LiAzsoN COMMITTEE

The M of Agricultare (Dr.
P. 8. Deshmukh): Sir, 1 beg to move

the following:

“That in pursuance of Resolu-
tion No. F. 16-72/47-Policy, dated
the Bth November, 1848, of the
Ministry of Agriculture (now
Food and Agriculture), as amend-
ed todate, the members of
Lok Sabha, do proceed to elect,
in such manner ag the Speaker
_may dlrect, four members from
among themselves to serve as
members of the Nationa] Food
and  Agriculture Organisation
Liaison Commitler for a period
of three years commencing from
the st June, 1880, subject to the
other provisions of the said
Resolution.”

Mr. Speaker: The question is:

“That in pursuance of Resolu-
tion No. F. 16-72/47-Policy dated
the B8th November, 1948, of the
Ministry of Agriculture (now
Food and Agriculture), as amend-
ed todate, the members of
Lok Sabha, do proceed to elect,
in such ag the Speal
may direct, four members from
among themselves to serve as
members of the Nationa] Food
and  Agriculture  Organisati
Liaison Committee for a period
of three years commencing from
the 1st June, 1960, subject to the
other provisions of the said
Resolution.”

Motion wags adopted.
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1299§ Mrs
BOMBAY REORGANISATION BILL*

The Minister of Home Affairs (Shri
G. B. Fant): Sir, 1 beg to move for
leave to introduce a Bill to provide
Zor the reorganisation of the State of
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because the States have been limited;
their number is limited in the Con-
stitution and we cannot have a fresh
State unless we amend the Constitu-
tion providing for another State,

Mr. Speaker: [ am afraid the hon.
Member is a little too late,. When 1

Bombay and for matters ted
therewith,

Mr. Spegmk The question is:

“That jeave be granted to in-
troduced a Bill to provide for the
reorganisation of the State of
Bombay and for matters connect-
«Jd therewith.”

The motion was adopted.

Shri G, B. Pant: Sir, I introducet
the Bill

*Chri Tyagl (Dehra Dun): 1 want a
clarification about a point of law.
The State: have all been enumerated
i the Constitution. It is not that I
am ebjecting to the introduction of
the Bill; the House hae agreed to it
I only want to se¢ how we should
nroceed in the matter, Shal] we first
.mend the Constitution and provide
for another add'tional State as and
when it is enacted or shall we first
«nact legislation and then bring it in
the list of the Constitutien?

Mr. Bpeaker: [ am not going to
give any advicee. When the matter
srises once again at the consideration
stage. if the hon. Member wants to
make any reference to thie, them it
will be time for me to consider and

then the hon. Home Minister will.

consider all these matters.

Shri Tyagl: My fears are that the
Bill cannet be parmitted sscording to
the Comstitution . . .

Myr. Speaker: 1 cannot help him.

Shri Tyagi: Because, unless we
provide for the sdditiona) Btate in the
Constitution, we cannot create a State

put the gquestion whether leave should
be granted or not, he must have
immediately opposed or supported or
usked for an opportunily to speak on
this matter. He has lost the bus.
When it comes to the consideratisu
stage, he can make the suggestions to
the hon. Home Minister and he will
consider everything. If he is not
satisfled he can oppoze it or do any:
thing he like at the consideration
stage.

12'12 hrs.
RELIGIOUS TRUSTS BILL®

The Deputy Minister of Law (Shri
Hajarnavis): Sir, 1 beg to move for
leave to introduce a Bill to provide
for the better supervision and admi-
nistration of certain religious trusti

Mr. Speaker: The question is:

“That leave be granted in
introduce a8 Bil] to provide for
the better supervision and
administration of certain religious
trusts.”

The motion way adopted.

Bhri Hajarnavis: Sir, I beg to
introduce the BIll

1212} hrs,

RESOLUTION RE: POLICE FIRING
IN SOUTH AFRICA

The Prime Minister and Minisier of
Extersal Affairs (Shri Jawaharial
Nehru): Mr. Speaker, Bir, I gave
notice of a Resolutian which 1 intend-
ed moving today. With your permis-
sion and the permission of the House,

" *Published in the Gazette of India Extraordinary Part Il—Section 2,

dated 28-3-80.

tIntroduced with the recommendation of the President.
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[Shri Jawaharlal Nehru].
1 should ke to ma%e a very minor
alteration, a verbal one, in 1t—inclu-
sion of the name of a place—to make
it & more factually correct Resolu-
tion. May I read it in the amended
form?

Mr. Speaker: Yes.

Shri Jawaharial Nehru:
maove:

I beg to

“That this House deplores and
records its deep sorrow =at the
tragic incidents which d at
Sharpeville and in Langa town-
ship near Capetown in South
Africa on March 21, 1860, result-
ing in the death of a large num-
ber of Africans from police firing.
It sends its deep sympathy to the
Africans who have suffered from
this firing and from the policy of
racial discrimination and the sup-
pression of the Africin people in
their own homeland.”

Sir, the other day, when mention
was made about this tragic incident
in this House, I ventured to ray some-
thing and to express a sense of shock
which, not only this House, but the
whole country had experienced on
receipt of this news from South
Africa. Now, the Resolution I am
moving is, as the House will see, if I
may use the word, a moderately-
worded resolution, It haz been deli-
berately worded in that way, not
because any of us fee] very moderatc-
1y about this matter because it is a
matter in which strong feelings nre
aroused and have been aroused in this
House snd in this country and over
a great part of the world. Neverthe-
less, I thought that it would be in
kecping with the dignity of this House
and of Parliament if we should
express ourselves in this resirained
and moderate and rather limited way
rather than usc strong language. The
matter is too scrious merely to be
disposed of by strong language or any
language. Tt is not the custom of this
House normally to consider such
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matters which are supposed to be in
the interna] jurisdiction of th
country nor indeed would we like the
other countries to consider matters in
the interna] jurisdiction of this coun-
try. That is the normal practice; it iz
the right practicee  Neverthcless,
sometimes, things happen and occur-
rences take place which are no!
normal at all but whichyp) exceed-
ingly abnormal and becomes
dificult and undesirable for some
normal convention to come in the
way of ®he expression of the feeling
which is deepseated and powerful.
After all, this House is and oughl to
be, to some extent a mirrpr of our
people's feelings @nd  therefore,
although this i not a normal pro-
cedure, we felt that this House should
be given an opportunity of expre.
ing the strong feelings which it Ik,
in regard to these tragic iscidents.

1t is bad enough for a large numbur
of people to be killed or for there
being a mass killing as there bas becn
in this place in South Africa a weck .
ago. Tt is worse to have this kililo
in the manner it was done, so far as
account; have appeared. You must
remember that behind all these livs
a certain deliberale policy which the
South African Union Government 13
pursuing. Thig is pechaps not the
time to discuss in any detail lhat
policy, the policy of scgregatiun,
apartheid or, however it i called
But it i3 well to remember all the
same whil this policy means, botk :n
theory and in principle and in prac-
tice. In principle and in theory it is
the negation of everything that the
UN stands for and we stand for, ol
course. I am putting it from the
targer ground of what the TkN. and
the UN. Charter stand for It is the
negation of what presumahly every
civilised Government todav staads
for or should stand for. That is a
serious matter.

Not too long ago, wher vowes were
raised in a great part of the world
denouncing the racial policies of the
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Nazi regime in Germany and a great
war took place bringing enormous
slaughter in its train, it was said that
partly at least—there were many
reasona—it was because of those
racial policies which the old Nau
Goverrmment pursued on the basis of
master race, with the right not only
to suppress but to extrrmintte people
belonging to somy other race, which
they' thought was almost a  sub-
humnn race. Now, that policy, in
pri is adopted and ly pro-
claimed in the South A!ﬂ.cm Urion
and as hag been often ftated in tlis
Hnust-. that can only lead to disaster

it is impoasible tc concelve
that other countries of Bonth Ad:ca
or indeed of uny other part of the
world would accept that or submit te
that policy. That is the question of
principle—apartheid. But in  regard
to the actual praclice of it, I wonder
how far hon. Members are really
awure of the details ¢f how the
Adricans bhave to live, what they have
to submit to, 'o what conditions of
living, where families are torn as
under, husband from the wife, father
from the son. Without snociai per-
mission, they cannol leave: they can-
not move ar do anytaing without
special permits and passes. They may
have lived in a place for a whole
generation but if they asve got a
little work outside that place they
have to leave that immediately, within
# question of hours. But I am not
going into that What I am only
pointing out is that it is not mersly
a question of theory—-important as
it ix, the question of principle; and
theory—but a question of the prac-
tice, the enormous burden that is
cast upon them, the Afrwein puople,
by the Governmenf ®ere. They are,
as I said, the people wirae home-
lang is that country. Tacy arr oot
aliens: they do not come from clse-
where. The people of Indicn descent
in South Africa, as we a!l know, and
remember, have had to put up with a
great dea] of discrimination and
sulflering and we have rescnied that
But we must remember alwo the
African people have to put up with
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something infinitely more thar that
and our sympathics must go out to
them, therefore, even mo*e than lo
our kith and Xin there.

1 am moving this resolution loday
just a week after these occurences.
It so happened today has been dueclar-
ed by some African organisations as
a day of nmourning, and perhaps,
thercfore, it is to some cxtent appro-
priate that this resolution should be
considered by this Hou »~ on this day
of mourning.

The other day the Prime Minister
of the United Kingdom visited Africa
and 1 think in South Africa itsel{ he
referred to what he called a wind of
chenge coming or blowing across the
African continent. That was a
moderate reference to the fermcnts
and tempests that are taking place in
Africa. But whalever that may be,
it is clear that the policy of the South
African Union Government has not
taken inte  consideration  these
changes, or knowing them, realising
them, nevertheless is not geing to be
affected by them. And they introduce
this system, namecly, every person
has lo carry o pass whercver he goes,
and he must not go in this ares or
that area. The House will try to
think of it: if every person has to
carry a pass all the time, going from
one part of the area to another and
to be harassed by the police, it is the
life not of even a normally semi-free
person, but almost the life of a
prisoner on ticket or leave. That is
what the African population of the
Bouth African Union has been reduc-
ed to, and ft is not surprising that
they have resented it and protested
against it

1 cannot say without much further
knowledge the sequence of events
that happened there, but broadly
speaking, it was a peaccful protest,
ag far as we know. There might have
been some violence but 1 cannot say
definitely. But the fact remains that
these people wiw were protesting l.l‘l
the main p lly were
down by rnaclune-guns while at tbe
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same time, to terrify them, I suppose,
jet aircraft were flying overhead and
all kinds of military machines sur-
rounded them.

Something terrible has happened
there; something terrible not only on
that particular occasion but in the
context of the modern world; and it
is not surprising that there has been
this great reaction all over the world,
and 1 belleve the matter is going to
be brought before the United Nations.

Now, the United Natlons Organisa-
tion also, normally, does not interfere
in the internal affairs of another
country  although there have been
cases when it has interfered and
rightly interefered in giving consider-
ation to those matters. It may be
said that this is not a matter for the
United Nations—a matter that is like-
1y to lead to violation of international
peace and security, that is, the
charter of the United Nations. Well,
in that sense, in the strict sense of
the world, perhaps it is not. But in
any real sense of that word, of that
phrase, it is very much a matter in
which the United Nations, as repre-
senting the international community,
should ider this, b it
involves something of the most
intimate concern to humanity itself.

This problem is dividing today, and
will divide even more, humanity into
large differing and conflicting sections.
It means somcthing even worse than
a norma] war between nations, some-
thing of racial conflict spread all over
the globe. I do not say all these
things will come but they may come
and they will undoubtedly come if
this kind of policy is persisted in.

So, this matter is not one merely
affecting the South African Union. It
affects the whole of Africa and indeed
it affects all of us, whatever we may
be. It is an odd position that a
nember of the United Nations is using
its State power for suppression, for
the assertion of its racial superiority
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within its territory; that is the ques-
tion; using the State power in doing
something which is objected to and
denied by the United Nations in its
charter. ]

This i1s the background. THese are
the problems that are likely to arise
in the future. Because of this, 1 have
ventured to put forward this resolu-
tion for the consideration of this
House. Sir, I move.

Mr. Speaker: Resolution moved:

“That this House deplores and
records its deep sorrow at the
tragic incidents which occurred
at Sharpeville and in  Langa

hip near Capetown in South
Africa on March, 21, 1960,
resulting in the death of a large
number of Africans from police
firing. It sends its deep sympathy
to the Africans who have suffer-
ed from this firing and from the
policy of racial discrimination
and the suppression of the Afri-
can people in their own home-
land." .

Shri Braj Raj Singh: (Firozabad:
Sir, I may be permitted to move my
substitute resolution. I would like to
add Sharepeville and Langa at the
appropriate place in the resolution
which was given noflee of.

Mr. Speaker: Yes.
Shri Braj Baj Singh: I beg o

move:

That for the original resolution, the
following be substituted, namely: —

“That this House views with
great concern the rising tide of
racialism in South Africa re-
sulting in the ruthless suppres-
silon with violence of a great
majority of the population im
Sharepeville and Langa townships
and trusts that these brutal
methods will rouse the conscience
of humanity all over the world
against the policy of the South
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African Government which runs
counter to all canons of givilised
Government and deserves mot
only the condemnation of man-
kind but the assertion of such a
forceful worldwide opinion as
would make it impossible for the
South African Government to
pursue its present policy of
racialism and ruthlessness." (1)

Shri Khadilkar (Ahmedabad): [
may be permitted to move my reso-
lution with a slight verbal change.

Mr. Speaker: Yes.
Shri Ehadilkar: I beg to move:

That for the original resolution, the
following be substituted, namely:—

“That this House expresses its
deep sense of shock and of
sorrow at the ouirageous firing
that took place in Langa town-
ship near Capetown in South
Africa and in  Sharpville near
Johannesburg op March 21, 1960,
in which the police killed, wound-
ed and maimed for life, a large
number of unarmed and peaceful
African men, wemen and child-
ren. It sends its heartfelt
sympathy te the Africans who
have suffered in the massacre and
condemns the policy of apartheid
being ruthlessly enforced by the
white settlers against Africans in
their own homeland. “While
assuring the Africans of its full
support, it appeals to the people
of the world to stand by the
- Africans, in a spirit of brother-
hood, in their struggle for politi-
cal freedom, social lity and
human dignity.

And it appeals to the United
Nations Organisation to outlaw
the South African Government
for its unabashed disregard and
violation of the Charter of the
Fundamental Human Rights.” (2)
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Shri Hem Barua (Gauhati): 1 beg
o move:

That in the resolutions—add at the
end—

“ang condemns the South Afri-
can Government for meticulously
excuting this policy of racial se-
gregation leadi A
sacre of men, women ‘and chil-
dern.”

Shri Khushwaqt Ral (Kheri): Sunce
the name “Sharpville” has been dn-
cluded in the Prime Minister's resolu-
tion, I need not move my amendment.

Mr. SBpeaker: Yes, il has already
been incorporated in the Prime Min-
ister's resolution.

Shri Radha Raman (Chandw
Chowk): What iz the timc allotted
for this resolution?

Mr. Speaker: I hope the discussion.
will proceed in the spirit in which
the resolution has been moved. We
do not ordinarily, as the Prime Minls-
ter has referred, take notice of events
that occur in any particular country.
But this is not an cvent which is of
a political nature. It is a human
one, & mora] issue. It |5 a negation of
the human rights that have been de-
clared and it affects the conscience of
the world. In that spirit, discussion
may go on and we may express our
deep semse of sorrow. One Member
from each group may take part and
try to be as brief as possible.

An Hon, Member: What about Lhe
time?

Mr. Speaker: We shall have half an
hour.

8hri 8. A. Dange (Bombay City—
Central): Mr, Speaker Sir, | rise to

pport the resoluti d by the
hon. Prime Minister and I agree with
the sentiments that he expressed while
moving the resolution. What is hap-
pening in Africa is a sort of a war of
liberation that began with the end of
the second World War, out of which
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many countries in Asia rcalised their
freedom. Thal wave is Now passing

over Africa. But as usual, the im-
perialist rulers do not realise the
strength of that wave nor do they

realise the necessity of bowing down
to that. Therefore, they are resisting.
—but resisting in a peculiar way, in the
most inhuman way, but which may
not be very surprising.

1 am sure in the end the African
people are bound to be victorious. But
in this fight for their victory, what is
the role that we should play and the
role that the other powers concerned
should play? For example, the
minority of while racists and impe-
rialists who rule in South Africa are
certainly not doing it on their own.
They were planted there by big powers
in search of gold, diamonds, mineral
wealth and the cheap labour of Afri-
cans. Fir:t they exported the Africans
as slaves to build their plantations.
Now they have planted their own
racists inside Africa and converted the
whole continent into a pit of slavery.

Under these circumstances, a serious
duty devolves upon those powers parti-
cularly who hold the colonies in the
continent of Africa and who directly
or indirectly support racial discrimi-
nation, whether in Africa or in their
own lands. Therefore, it would be
wvery appropriate for us to make a
move in the United Nations that this
sort of rule that is going on should be
condemned and the United Nations, in
terms of its Charter, should express
its opinion on that.

Secondly we should see that when
our Prime Minister meets the oiherl

MARCH 28, 1960

Police firing in 8382
South Afriea

South African racists will bow down
to their d For example, the
South Africans are not carrying on
their trade and their activities in
isolation from the big capitalist world
of England, America and France.

vIready France knows that Algeria is
fighting. Ghana has got liberated;
Uganda is liberated. They will see
that ultimately the whole of Africa is
bound to be liberated. If the peaceful
actions of these unarmed Africans are
to be suppressed by violence on the
scale that is being done, I am qui'e
surp the liberated kingdoms and coun-
tries of the North African continent
are bound to rush to the help of the
South Africans. In what way they
will help, it is for them to decide.
France knows how Algeria is receiving
help in i's liberation struggls. So,
let the South African Government
also know that the Africans whom
they are suppressing will also.receive
help from the outside world and also
from independent States of Africa.

Therefore, Sir, the fight for libera-
tion of Africa is a fight for everyone.
Though we pass a resolution particu-
larly with reference to racial diseri-
mination, yet in general, it involves
the problem of the independence of the
African people. A very small minority
is oppressing a majority people, who
are living in their own homeland, as
the resolution says.

With these words, I support thogre-

solution. If the amendments are to be

da‘ed. they should be; but I

would also make a request that the

resolution should be a unanimous one
from this House.

KEripalani (Sitamarhi): Mr.

in the C wealth Conf

Acharya
s L.Sumbehnltdm,puty

am sure he will do it—he ahnuld
bring the whole thing to the attention
of the people in such 8 way that their
conscience is moved and make them
feel that they can affect events in
South Africa far more than what we
can do from here. For coxample, if
England, America and France do de-
cide 1o stop this racial discrimination
in South Africa, T am quite sure the

u.nd myself, I support the resolution
and I fully endorse what has been
said by our Prime Minkster. It is true
that whatever action takes place in a
nation is under the jurisdiction of that
nation and may not ordinarily be the
concern of another nation. But for.
‘tunately today beyand the na‘ion, there
is an international world, there is a
world of humanity and certain things
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thay are done within the nations come
to be of intimated concern to the whole
of humanity. This mass killing in
Africa is one such incident.

It certainly makes us angry, but 1
think it should make us more thought-
ful than angry. But in spite of our
boasted progress, in spite of the ad-
vance of civilisation and culture, often
we behave specially in  group-like
manner, as if we were barbarians.
Often it happens that when there are
mass killings, the attention of the
«world is directed towards them. But
in South Africa and also in many other
places, people are being killed, tor-
tured and put into prison from day
to day and that attracts no atteniion.
If human life is sacred, it is not sacred
only in the mass; it is also sacred in the
individual. As a matter of fact, the
ndividual makes the mass. Let us,
therefore, be a little introspective on
such occasions and see that we are
not caught in the cruelty that we
condemn today.

Sir, I support the resolution.

Shri Frank Anthony (Nominaled—
Anglo-Indians): Mr. Speaker, Sir, 1
have the privilege to associale myself,
on behalf of the Independent Group
im Parliament, with this resolution. I
am glad that the Prime Minister has
Eiven us an opportunity lo express our
sense of horror at what has happened
in South Africa.

I think the Prime Minisjer was right
in drawing attention to the fact that
we are not attempting to intervene in
domestic problems. He also point-
ed out that what has happened in
South Africa is something perhaps of
critical importance for mankind. When
I look at it, I feel that it is a challenge
to the conscience of the whole civilised
world and more particularly, I feel
that it is a challenge to the conscience
of the democrstic world and in a
very special sense. it should be a
challenge to the commonwealth.

What these k.i.ll.in.n have sought to
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Minister ‘when he says that this racia-
lism has in it all the potential of
world disaster. What we have scen
in South Africa and are seeing is the
expression of this racialism in it
most brutal and even in its most
degraded form. [ attempt to look at
this problem in a world context and
more especially in the context of
world democracy. My friend, Shri
Dange, I think has indicated what
is likely to happen in Africa and
perhaps in Asia. If democracy, and
more especially the Western  demo-
cracies, do not condemn this out-
rage, then my own view is that
inevitably the Africans in their
torture and in their desperate search
for assistance, and particularly some
kind of moral comfort, will turn 1o
the Communists because, as we know,
the Communists al least pay lip sym-
pathy to the doctrine of race equaity
and they turn their faces against dis-
crimination based on eolour. 1 think
it is time that the Western democra-
cicx realise what is the Issue, because
* this belief spreads that democracy
is the political creed of the white man
and democracy spells just this, that
is, merely equality for the white man
but disability and torture for those
who are of a different pigmentation,
then my own feeling is that democra-
¢y will not only be rejected in Africa
but it will be rejected in Asia.

I have, in my own way, been a
humble student of anthropology, and
what amuses me is that the responsible
leaders In South Africa should talk as
if they have never studied the history,
and they have certainly talked ax if
they had never heard of anthropology
or anthropological truths. Onmly this
morning I read in the press a statement
which has an almost vulgar reference
to white civilisation, the supremacy
of the white civilisation. Obviously,
with all due respect to white civili-
sation, I would remind people who
glory in it that it is only a very recent
phenomenon in world history. And If
the white nations do not show any
sense of history, perhaps they show
mmnltm,rbpbullvm

do is to focus on ialism
and [ agree entirely with the Prime

47 (Al) LS—4.

in world his-
tory. Perhaps we do not know wvery
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much about it, but with my little
reading I found that the Negro race, in
their own way, have made very proud
contribution to the cultural achieve-
ments of the world. And what the
South African whites do not seem to
realise is that the oldest civilisations
have not been the white civilisations.
There have been the Medilerranean
civilisation, the Asian civilisation if you
like—and in it 1 include the civilisa-
tion of India—the Mongaloid civilisa-
tion and the civilisations from Malaya
and if the Western democracies under-
rate these and insist on the pernicious
doctrine of white supremacy and the
supremacy of the white civilisation,
then it will bring its own nemesis.
And may | say this with great respect
to those who indulge in this doctrine
of white supremacy that before the
whites themselves—] think the British
realised in India—that it is not only a
short-sighted policy bul a suicidally’
short-sighted policy. Two or  three
millions of whites in South Africa are
not going to stem the inevitable tides

wf history.
-

Today, as the Prime Minister has
pointed out, South Africa is in a
ferment and nothing is going to pre-
vent the Africans ultimately from
coming into their own.

May I end with the note that 1 hope
that the Commonwealth countries will
take a very strong line in this mat‘er?
Because, 1 think it was the Prime
Minister who referred to this fact some
time ago that literally the complexion
of the Commonwealth has changed.
The plexion of the C ealth
today is predominantly brown and,
with the accession of more and more
independent African States it may
well  become predominantly  sable
hued. Before the Commonwealth is
this stark issue, Racialism, I have
always felt, is not only an evilism but
it is perhaps the most dangerous ism
which the world has to face today
and either for or against the demo-
cracies, particularly the Western
democracies, will have to take sides
and on the answer will depend, in
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my humble view, not only the future
of democracy but perhaps the future
of mankind.

Shri P. K. Deo (Kalahandi): Mr.
Speaker, 1 fully associate myself and
the Ganathantra Parishad with the
sentiments and the feelings of the
Prime Minister on the brutal and in-
human massacre of the South Africans
by the South African Government. I
not only express my sympathy and
cendolence to all those who have
suffered but, at the same time, I
salute the martyrs who have paid their
lives for their liberties, and I condemn
the South African Government for this
ghastly killing. It is unthinkable that
even in 1960 some Government, who
claim themselves to be eivilised and
who subscribe to the United Nations
Charter of Human Rights, and who
are the members of the United
Nations, should resort to this sort of
policy of racial discrimination and
differentiation in their dealings with
human beings, because of their racial
affiliations. It is a8 clear case of
genocide and the United Nations should
intervene.

When the resolution on genocide was
moved in the United Nations, India
had the proud privilege of being the
initiator of this resolution and so I
think the Government and the Prime
Minister should rise to the occasion
and should use their good offices to
move the United Nations so that they
could deal with this matter properly.
Our Prime Minister has champi d
this cause on a previous occasion. I
request him that instructions be given
to our representatives at Lake
Success so that they could move in this
matler in the right direction,

In the beginning I thought that my
Communist friends would raise a point
of order, because it relates to the
internal administration of another
country, as they did at the time of
discussing the genocide in Tibet. They
have not done it, and it is a good
thing they have not done it, and this
House has given its full support to
the Prime Minister's resolution.
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1 urge upon the Prime Minister, at
the same time, to reconsider the
question of severing India's connec-
tion with the Commonwealth; because
South Africa is a member of the Com-
monwealth and India is a member of
the Commonwealth and when our
approach to this human problem is so
different, there cannot be any common
meeting ground. I sincerely hope that
when India and South Africa differ on
thiz fundamental issue, there iz no
common cause to sit across a table and
discuss. I hope the Prime Minister
will reconsider this matter in the en-
suing Commonwealth Prime Ministers’
Conference.

With these words, I whole-heartedly
support the Resolution so ably moved
by the Prime Minister,

Mr. Speaker: The Resolution should
be treated as a condolence Resolu-
tion. We need not go far away from
that.

Shri Braj Raj Singh: While associ-
ting myself, on behalf of the Socialist
Party, with the sentiments expressed
by the hon, Prime Minister, I would
have liked that this House should have
gone further in expressing in concrete
ierms the feelings which 1 have seen
in the country ageainst the murders
which have taken place in South
Africa. I feel that the Resolution
which has been moved by the Prime
Minister does not go long to express
those feelings. As the Prime Minister
himself stated, it is a moderate Re-
solu‘ion. I feel it is not only mode-
rate, it is also timid, because we have
seen it stated that the British House
of C was to di a motion
“to protest in the strongest possible
terms to the Government of the Union
of South Africa" about the shooting
and to convey “the abhorrence of the
British people that such an outrage
should take place within the British
Commaonwealth™. Elsewhere also,
stronger feelings have been expressed.
Lest it should be taken that perhaps
some sort of violence was used on
people who were guilty, 1 may quote
here one of the authorities. The
Anglican Bithop of Johannesburg, the
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Right Reverent Ambros Reeves, gave
the following account of the Sharpe-
ville riot, as compiled from the sworn
affidavits from about one hundred
wounded Africans  in  Beragwanath
hospitz] in Johannesburg.

“The Africans began gathering
in the township ear v in the
morning as instructed by Pan-
Africanist leaders. They under-
stood they had lo protest against
carrying passes. They also had
the idea that a White man would
speak to them at the police station,
as they had been informed of this
by White Policemen,

The Africans began to gather,
but they had not the slightest in-
tention of fighting. They had no
sticks. Their* leaders had im-
pressed on them beforehand that
there was to be no violence,

The Africans were unanimous in
pointing out that they would pot
have allowed women and children
to go to the police station if there
was to be violence.”

So. it is clear that there was no
violence on the part of the Africans
themeelves but iy is only the South
African Government which indulged
in violence.

While associating myself with the
sentiments expressed here by the pre-
vious speakers, I would like the Gov-
ernment of India to take certain
concrete steps. 1 would like that
& strong world public opinion be
created and India should do its bit in
creating the same aguinst these mass
killings in South Africa. Our Prime
Minister should refuse to sit in the
C ealth Prime M s’ Con-
ference to be held in London if the
South African Prime Minister partici-
pates in it. Our representative in the
Security Council must be instructed 1o
take the initiative to condemn 1he
masx killings in South Africa when th+
discussion in the Council takes place
tomorrow. The Government should
show its hear-felt sympathy towards
the Pan-Africanist movement and help
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it in ils own way to achicve its ob-
jective, When President Nasser visits
this country our Prime Minister
should, in consultation with  him,
evolve a programme under which a
second Bandung Conference might be
held somewhere in Africa in the near
future comprising of the nations of
Africa and Asia. India should quit the
Commonwealth of Nations and should
in carnest try to bring the Asian-
African nations closer. The United
Nations should be strengthened so
as to effectively check such racial
outbursts in  future. The matter
should be taken up in the Common-
wealth Prime Ministers” Conference
it our Prime Minister attends it and
some suitable action should be taken
by the Conference itself.

shri Khadilkar: Mr. Speaker, Sir,
while sharing the sentiments expressed
by the hon, Prime Minister when he
moved the Resolution, 1 would like to
add a few observations on this
occasion.

1 was surprised to hear at the oulset
the hon. Prime Minister when he said
that it is more or less a matter of
internal jurisdiction, The world is fast
advancing and a time has come when
certain issues which are more or less
moral issues, issues which have a
direct bearing on the world com-
munity, should not be con-
sidered as domestic issues or issues on
which any Government when it ex-
presses itself should be constrained
in expressing itself by diplomatic
moderation.

So far as the South African people
are concerned, I feel that we are united
with them by a special bond because
the method of struggle which we
adopted for achieving independence—I
mean passive resistance or Satyagrah
the same was conceived in  South
Africa. In that peculiar background
Mahatma Gandhi conceived it. We,
in our country after Gandhiji's arrival
in this country, practised it and we
claim that through that method we
have achieved our independence.
Therefore when we are connected with
the Africans through this bond—a
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peculiar bond of  struggle and of
vrotherhood—is it not our duty to give
fuil-throated expression to the feel-
ings of the people in this country and
in this House? This is my first sub-
mission,

When I make this submission 1 lock
at the scone at the present moment
in Alrica. Whatl is this pass system
meant for? There are several types
of passes. Everybody has got to carry
them. It is meant for pinning down
the African Jabourer to a particular
localily so that he cannol exercise his
bargaining power and is socially im-
mobilised. As the British Labour
Party Leader has observed this morn-
ing, the African is entircly made to
surrender his bargaining strengthe and
remain ever in subjection of the White
settler's domination. This is the posi-
tion.

Therefore this struggle assumes a
peculiar significance in South Africa.
It is not simply Facial discrimination
as il is supposed to be. There is racial
discrimination practised in several
countries, For the first time it has
fortunately not taken a white against
black turn because the conscience of
the Western world has been aroused.
All ovaer the West you find that feel-
ing of sympathy being expressed sin-
cerely. For instance, I was surprised
1o read this morning that in Norway
flags are to be flown at half mast. This
is something which would stir the
hearts of the people. We are much
nearer Africa. Are we not going lo
take some positive steps about that?
Or, are we inhibited in our expression?
My hon. friend used the word ‘timid".
I would not call it timid, but it is
tame and insipid because of some dip-
lomatic propriety. I think that would
be wrong and that would not go a long
way in giving them support. A time
has come when India will have to
assure the Africans that we will stand
by them in their struggle for political
freedom, social equality and human
dignity. Unless we say this, giving ex-
pression to our feelings, I do not think
we are discharging our duty towards
our African brethren,
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So far as this problem is concerned,
it is also on the international level.
It will be taken up in the United
Nations very socon. When it is taken
up there, as I said, there have got to
be some limits for the exercise of
national sovereignty, as we call i, and
certain issues will have to be taken out
of national jurisdiction and dealt with
on the world plang by the world com-
munity. If that is not done at the
United Nations and if some sort of de-
finite action is not taken like keeping
out nations which are not prepared to
abide by cerlain Charters of the
United Nations, just like the Human
Rights Charter, because of the diplo-
matic bargaining that goes on in the
international organisation, is India
going to be a party to such a bargain?
I would like to ask that. Thercfore
this matter is to be looked upon with
all seriousness at this juncture.

The other day I read that our Vice-
President has said that at the highest
diplomaltic level, that is, the summit
level, the problem of atom bomb and
its dangers to humanity is being con-
sidered. But he thought-and rightly
thought, I feel—that the problem of
racial discrimination and racial segre-
gation iz equally or even more impor-
tant and some method must be found
out lo eliminate this type of perpetua-
tion of aparthied that is being prac-
lised and practised in a ruthless man-
ner in South Africa.

Shri Kamalnayan Bajaj (Wardha):
What do you suggest for that?

Shri Kalika Singh (Azamgarh): He
is making a speech.

Shri Khadilkar: I am not the Gov-
ernmeni. The hon. Member asks me=:
What do you suggest for that? I have
some suggestions. It is for the Gov-
ernment to act. Suppose the hon.
Prime Minister was not occupying the
Prime Ministership and was  sitting
on this side. The other day when
ne described this tragedy as a ghastly
tragedy and compared it with the
Amritsar or Jallianwalla Bagh tra-
gedy, you never asked hum
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“What do you propose to do about
i

Therefore I say that it is a questiun
of expressing your {veling and giving
them support in their struggle. An-
other aspect is there. We can extend
them help. We can extend there
monetary help and help them i
every way possiblee We can  rous-
world conscience—hat is  already
arpused—to see that this practice of
segregation is stopped once for all
and that they are allowed to live in
their own homeland with equal dignity
That is the only way.

I would like to utter one word of
warnung before I conciude. As I said
I do believe that  we owe certain
moral obligation to Africa because
Gandhiji got that inspiration for that
peculiar method of struggle in a pe-
culiar surrounding where a mass of
black humanity was helpless and a
white minority was sitting tight over
its head. This was the position. He per.
fected it here. But if no action is
taken by the civilised community of
the world, as Marx has predicted, in
South Africa, it will not be simply a
class war, bul the class war will take
a racial form, and at that a worst
type of form.
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Therefore, 1 would appeal to  the
Prime Minister not to be restrained
or constrained by diplomatic modera-
tion, but give full-throated support
and in every way possible help the
struggle of Africans for full freedom,
full social equality and human justice,

With these words, I move my

amendment,

Raja Mahendra Pratap (Mathura):
May 1 say something?

I have some important points to
say.

Mr. Speaker: Shri Siva Raj.





